Vol. 254
No.10

Monday,
2" August, 2021
11 Sravana, 1943 (Saka)

sl gl "
bRy

TRT

PARLIAMENTARY DEBATES

RAJYA SABHA

OFFICIAL REPORT (FLOOR VERSION)

(PART-1)

CONTENTS

Felicitations by the Chair (page 1)

Papers Laid on the Table (pages 1-16)

Report of the Committee on Subordinate Legislation- Presented (Page 16)

Report of the Department-related Parliamentary Standing Committee on Commerce-

Presented (page 16)

Report of the Department-related Parliamentary Standing Committee on Transport,

Tourism and Culture- Presented (page 16)

[P.T.O

©
RAJYA SABHA SECRETARIAT

NEW DELHI

PRICE: X 100.00




Statements by Ministers - Laid on the Table
Status of implementation of recommendations contained in the Three Hundred
and Twenty-fifth Report of the Department-related Parliamentary Standing
Committee on Education, Women, Children, Youth and Sports (page 17)
Status of implementation of recommendations contained in the Eleventh
Report of the Department-related Parliamentary Standing Committee on Water
Resources (page 17)
Status of implementation of recommendations contained in the Twenty-fifth
Report of the Department-related Parliamentary Standing Committee on
Finance (page 17)
Status of implementation of recommendations/observations contained in the
Three Hundredth Report of the Department-related Parliamentary Standing
Committee on Industry (pages 17 - 18)

Motion for election to the Committee on Welfare of Other Backward Classes -
Adopted (page 18)

Motion for election to the Committee on Public Accounts - Adopted (pages 18 - 19)

Oral Answers to Questions (pages 20-34)

[Answers to Starred and Unstarred Questions (Both in English and Hindi) are
available as Part-| to this Debate, published electronically on the Rajya Sabha website
under the link https://rajyasabha.nic.in/Debates/OfficialDebatesDateWise |

Statement by Minister Correcting Answer to Question - Laid on the Table (pages 35 -
36)

Government Bills —
The Constitution (Scheduled Tribes) Order (Amendment) Bill, 2021 -
Introduced (page 36)
The Inland Vessels Bill, 2021 - Passed (pages 36 - 49)
The Appropriation (No.4) Bill, 2021 - Under Consideration (pages 49 - 50)
The Appropriation (No. 3) Bill, 2021 - Under Consideration (pages 49 - 50)

Website : http://rajyasabha.nic.in
http://parliamentofindia.nic.in
E-mail : rsedit-e@ sansad.nic.in



RAJYA SABHA
Monday, the 2 August, 2021/11 Sravana, 1943 (Saka)

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN /n the Chair.

FELICITATIONS BY THE CHAIR

MR. CHAIRMAN: Hon. Members, on behalf of the whole House and on my own
behalf, | congratulate Ms. P. V. Sindhu for wining Bronze Medal in Badminton
Women's Singles Event in Olympic Games being held in Tokyo, Japan.

With her spectacular performance, Ms. Sindhu has scripted history by
becoming the first Indian Women to win two Olympic Medals and that too in
successive editions. This feat of Ms. Sindhu highlights the consistency at
international levels that is expected of our sportspersons in the international
arenas.

Born in a family of sportspersons, Ms. Sindhu took to Badminton at a
tender age of 12. She alongwith her father used to travel 120-km daily for training.
Personally known to me, | have been witness to her hard work, perseverance and
sheer dedication towards her passion.

It is appropriate to take note of the role of Ms. Sindhu's parents and family
in her spectacular rise and achievements in Badminton that brought her laurels for
our country.

| wish Ms. P. V. Sindhu success in her future endeavours and hope that
she will continue to bring many more laurels to the country.

PAPERS LAID ON THE TABLE

SHRI JAIRAM RAMESH: Sir, ...(Interruptions) ...

MR. CHAIRMAN: You move an amendment, then, | will see. Now, Papers to be Laid
on the Table. .. (Interruptions)...

Report and Accounts (2018-19) of ADA, Bengaluru and related papers

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
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MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, on behalf of Shri Raj Nath Singh, | lay on the Table, a copy
(in English and Hindi) of the following papers:—

(a) Thirty-fourth Annual Report and Accounts of the Aeronautical
Development Agency (ADA), Bengaluru, for the year 2018-19, together
with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.

I. Notification of Ministry of Information and Broadcasting

II. Reports and Accounts (2019-20) of NFDC, Mumbai and Prasar Bharati, New Delhi
and related papers

IIl. Report and Accounts (2018-19) of SAI, New Delhi and related papers

SHRI'V. MURALEEDHARAN: Sir, on behalf of Shri Anurag Singh Thakur, | lay on the
Table—

. A copy (in English and Hindi) of the Ministry of Information and
Broadcasting, Notification No. G.S.R. 416 (E), dated the 17" June, 2021, publishing
the Cable Television Networks (Amendment) Rules, 2021, under sub-section (3) of

Section 22 of the Cable Television Networks (Regulation) Act, 1995.
[Placed in Library. See No. LT-4419/17 /21]

II.(i) (1) A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013:—

(a) Forty-fifth Annual Report and Accounts of the National Film
Development Corporation Limited (NFDC), Mumbai, for the year 2019-
20, together with the Auditor's Report on the Accounts and the

comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) above.
[Placed in Library. See No. LT-4417/17 /21]

(i) (a)  Annual Accounts of the Prasar Bharati (Broadcasting Corporation of
India), New Delhi, for the year 2019-20, and the Audit Report thereon,
under sub-section (4) of Section 21 of the Prasar Bharati
(Broadcasting Corporation of India) Act, 1990.
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(b) Statement giving reasons for the delay in laying the papers
mentioned at (a) above.
[Placed in Library. See No. LT-4418/17 /21]
. (a) Annual Report and Accounts of the Sports Authority of India (SAI),
New Delhi, for the year 2018-19, together with the Auditor's Report on
the Accounts.
(b) Review by Government on the working of the above Authority.
(c) Statement giving reasons for the delay in laying the papers mentioned

at (a) above.
[Placed in Library. See No. LT-4410/17 /21]

Notifications of the Ministry of Environment, Forest and Climate Change

SHRI'V. MURALEEDHARAN: Sir, on behalf of Shri Ashwini Kumar Choubey, | lay on
the Table—
©) A copy (in English and Hindi) of the Ministry of Environment, Forest and
Climate Change, Notification No. S.0. 1687 (E), dated the 23™ April, 2021,
regarding the constitution of the Commission for Air Quality Management in National
Capital Region and Adjoining Areas to exercise the powers conferred on, and to
perform the functions assigned to it under the Commission for Air Quality
Management in National Capital Region and Adjoining Areas Ordinance, 2021,
issued under sub-section (1), (2) and (3) of Section (3) of the said Ordinance.
[Placed in Library. See No. LT-4420/17 /21]

(i) A copy (in English and Hindi) of the Ministry of Environment, Forest and
Climate Change Notification No. S.0. 2239 (E), dated the 10" June, 2021,
amending Notification No. S.0. 1242 (E), dated the 8" March, 2019 to insert certain
entries in the original Notification, issued under sub-section (1) and clause (v) of
sub-section (2) of Section 3 of the Environment Protection Act, 1986.

(i) A copy (in English and Hindi) of the Ministry of Environment, Forest and
Climate Change Notification No. S.O. 2353 (E), dated the 17™ June, 2021, notifying
the constitution of the Karnataka Coastal Zone Management Authority and its
composition, for a period of three years, with effect from the date of publication of
the order in the Official Gazette, issued under sub-sections (1) and (3) of Section 3

of the Environment Protection Act, 1986.
[Placed in Library. For (i) and (iii) See No. LT- 4363/17/21]
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Notifications of the Ministry of Road Transport and Highways

SHRI V. MURALEEDHARAN: Sir, on behalf of General (Retd) V.K. Singh, | lay on
the Table—
(i) A copy each (in English and Hindi) of the following Notifications of the Ministry of

Road Transport and Highways, under Section 10 of the National Highways Act,
1956:—

M

(2)

(3

(4)

(%)

©)

(7)

(8)

9

S.0. 492 (E), dated the 2" February, 2021, declaring new National Highway
No. 320B and inserting its description in the Schedule to the said Act.

S.0. 514 (E), dated the 3" February, 2021, amending Notification No. S.O.
1096 (E), dated the 4™ August, 2005 to substitute certain entries in the original
Notification.

S.0. 517 (E), dated the 3™ February, 2021, declaring new National Highway
No. 440 and inserting its description in the Schedule to the said Act.

S.0. 657 (E), dated the 12" February, 2021, declaring new National Highway
No. 109K and inserting its description in the Schedule to the said Act.

S.0. 833 (E), dated the 22" February, 2021, declaring new National Highway
No. 137 and inserting its description in the Schedule to the said Act.

S.0. 960 (E), dated the 26" February, 2021, declaring new National Highway
No. B-340 and inserting its description in the Schedule to the said Act.

S.0. 961 (E), dated the 26" February, 2021 declaring new National Highway
No. 516B and inserting its description in the Schedule to the said Act.

S.0. 962 (E), dated the 26™ February, 2021, amending Notification No. S.O.
1096 (E), dated the 4™ August, 2005 to substitute certain entries in the original
Notification.

S.0. 1025 (E), dated the 3™ March, 2021, amending Notification No. S.O.
1096 (E), dated 4™ August, 2005, to substitute certain entries in the original
Notification.



(10)

n

(12)

(13)

(14)

(15)

(16)

7)

(18)
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S.0. 1043 (E), dated the 4™ March, 2021, declaring new National Highway No.
119D and inserting its description in the Schedule to the said Act.

S.0. 1146 (E), dated the 11" March, 2021, declaring new National Highway
No. 119A and inserting its description in the Schedule to the said Act.

S.0. 1250 (E), dated the 18" March, 2021, amending Notification No. S.O.
583 (E), dated the 6™ February, 2020 to substitute certain entries in the original
Notification.

S.0. 1251 (E), dated the 18" March, 2021, regarding rate of fee to be collected
from users of the stretch from K.M. 0.000 to K.M. 17.041 (linking NH-95 with
NH-I via Laddowal seed farm at Ludhiana) of National Highway No. 95 in the
State of Punjab.

S.0. 1252 (E), dated the 18" March, 2021, regarding rate of fee to be
collected from users of the stretch from K.M. 1013.000 to K.M. 1040.300
(Nalbari-Bijni to Guwahati Section) of National Highway No. 31 (New NH -
27) in the State of Assam.

S.0. 1253 (E), dated the 18" March, 2021, regarding rate of fee to be
collected from users of the stretch from K.M. 67.000 to K.M. 106.000
(Parwano-Solan Section) of National Highway No. 22 (New NH - 05) in the
State of Himachal Pradesh.

S.0. 1254 (E), dated the 18" March, 2021, regarding rate of fee to be
collected from users of the stretch from K.M. 0.000 to K.M. 45.700 (Raipur-
Simga Section) of National Highway No. 30 (Old NH - 200) in the State of
Chhattisgarh.

S.0. 1278 (E), dated the 23" March, 2021, amending Notification No. S.O.
1096 (E), dated 4™ August, 2005 to substitute certain entries in the original
Notification.

S.0. 1298 (E), dated the 23'% March, 2021, declaring new National Highway
Nos. 516F and 516W and inserting their description in the Schedule to the said
Act.
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(19) S.0. 1299 (E), dated the 23" March, 2021, declaring new National Highway
Nos. 167AD and 167AG and inserting their description in the Schedule to the
said Act.

(20) S.0. 1300 (E), dated the 23" March, 2021, declaring new National Highway
Nos. 753BE and 548DG and inserting their description in the Schedule to the
said Act.

(21) S.0. 1301 (E), dated the 23" March, 2021, amending Notification No. S.O.
689 (E), dated 4™ April, 2011 to substitute certain entries in the original
Notification.

(22) S.0. 1302 (E), dated the 23" March, 2021, declaring new National Highway
No. 765DG and inserting its description in the Schedule to the said Act.

(23) S.0. 1386 (E), dated the 26" March, 2021, amending Notification No. S.O.
1096 (E), dated the 4™ August, 2005 to substitute certain entries in the original
Notification.

(24) S.0. 1403 (E), dated the 30" March, 2021, regarding rate of fee to be
collected from users of the stretch from K.M. 40.860 to K.M. 85.240
(Shujalpur - Ashta Section) of National Highway No. 752C in the State of
Madhya Pradesh.

(25) S.O. 1404 (E), dated the 30™ March, 2021, regarding rate of fee to be
collected from users of the stretch from K.M. 1.431 to K.M. 183.681 (Poogal —
Dantour — Jaggasar — Gokul — Goddu — Ranjeetpura — Charanwala —
Naukh - Bap Section) of National Highway No. 911in the State of Rajasthan.

(26) S.0. 1405 (E), dated the 30" March, 2021, regarding rate of fee to be
collected from users of the stretch from K.M. 140.000 to K.M. 217.300
(Ranchi-Rargaon Section) of National Highway No. 33 in the State of
Jharkhand.

(27) S.0. 1494 (E), dated the 7" April, 2021, declaring new National Highway Nos.
167 N and 930 P and inserting their descriptions in the Schedule to the said
Act.



(28)

(29)

(30)

(31

(32)

(33)
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S.0. 1585 (E), dated the 13" April, 2021, amending Notification No. S.0. 1096
(E), dated the 4™ August, 2005 to substitute certain entries in the original
Notification.

S.0. 1656 (E), dated the 16™ April, 2021, regarding rate of fee to be collected
from users of the stretch from K.M. 119.320 to K.M. 149.052 (Biharsharif-
Barbigha-Mokama Section) of National Highway No. 82 in the State of Bihar.

S.0. 1701 (E), dated the 27" April, 2021, regarding rate of fee to be collected
from users of the stretch from K.M. 290.200 to K.M. 320.640 (Aurangabad to
Karodi Section) of National Highway No. 211 (New NH - 82) in the State of
Maharashtra.

S.0. 1702 (E), dated the 27" April, 2021, regarding rate of fee to be collected
from users of the stretch from K.M. 43.962 to K.M. 100.065 (Chikhali to
Khamgaon Section) of National Highway No. 548CC in the State of
Maharashtra.

S.0. 1711 (E), dated the 29" April, 2021, regarding rate of fee to be collected
from users of the stretch from K.M. 359.310 to K.M. 423.680 (Chikhali -
Tarsod Section) of National Highway No. 53 (Old NH - 6) in the State of
Maharashtra.

S.0. 1712 (E), dated the 29" April, 2021, regarding rate of fee to be collected
from users of the stretch from K.M. 443.000 to K.M. 509.550 (Shamlaji —
Motachiloda — Nanachiloda Section) of National Highway No. 48 in the State
of Gujarat.

(34) S.0. 1713 (E), dated the 29" April, 2021, regarding rate of fee to be collected

(35)

from users of the stretch from K.M. 253.700 to K.M. 320.580 (Waranga —
Mahagaon Section) of National Highway No. 361 in the State of Maharashtra.

S.0. 1714 (E), dated the 29" April, 2021, regarding rate of fee to be collected
from users of the stretches from K.M. 94.000 to K.M. 174.000 (Karaikudi —
Ramanathapuram Section) of National Highway No. 210 (New NH 536) and
500m on SH 35 (Madurai Road) in the State of Tamil Nadu.
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(36) S.0. 1715 (E), dated the 29" April, 2021, regarding rate of fee to be collected
from users of the stretch from K.M. 186.000 to K.M. 229.000 (Aligarh —
Kanpur Section) of National Highway No. 91in the State of Uttar Pradesh.

(37) S.0. 1804 (E), dated the 7" May, 2021, regarding rate of fee to be collected
from users of the stretch from K.M. 2.900 to K.M. 33.200 (Pachore —
Shujalpur Section) of National Highway No. 752C in the State of Madhya
Pradesh.

(38) S.0. 1805 (E), dated the 7" May, 2021, regarding rate of fee to be collected
from users of the stretch from K.M. 229.000 to K.M. 289.000 (Aligarh —
Kanpur Section) of National Highway No. 91in the State of Uttar Pradesh.

(39) S.0. 1851 (E), dated the 12" May, 2021, regarding rate of fee to be collected
from users of the stretch from K.M. 7.300 to K.M. 48.575 (Nagpur — Umred
Section) of National Highway No. 353D in the State of Maharashtra.

(40) S.0. 1905 (E), dated the 17" May, 2021, regarding rate of fee to be collected
from users of the stretch from K.M. 2.750 to K.M. 136.543 (Dindigul — Theni
— Kumily Section) of National Highway No. 183 (from existing K.M. 2.750 to
K.M. 73.400 of NH 45E and from existing K.M. 215.500 to K.M. 273.600 of NH
220) in the State of Tamil Nadu.

(41) S.0. 1948 (E), dated the 21°' May, 2021, declaring new National Highway No.
150C and inserting its description in the Schedule to the said Act.

(42) S.0. 1951 (E), dated the 24™ May, 2021, regarding rate of fee to be collected
from users of the stretch from K.M. 414.000 to K.M. 491.710 (Binjabahal —
Telibani Section) of National Highway No. 6 (New NH-49) in the State of
Odisha.

(43) S.0. 2037 (E), dated the 28" May, 2021, amending Notification No. S.0. 1096
(E), dated the 4™ August, 2005 to add certain entries in the original
Notification.

(44) S.0. 2038 (E), dated the 28™ May, 2021, amending Notification No. S.O.
4583 (E), dated the 17" December, 2020 to omit certain entries in the original
Notification.
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(45) S.0. 2039 (E), dated the 28" May, 2021, amending Notification No. S.0. 1096
(E), dated the 4™ August, 2005 to substitute certain entries in the original
Notification.

(46) S.0. 2041 (E), dated the 28" May, 2021, amending Notification No. S.0. 1096
(E), dated the 4™ August, 2005 to substitute certain entries in the original
Notification.

(47) S.0. 2042 (E), dated the 28" May, 2021, amending Notification No. S.0. 1096
(E), dated 4™ August, 2005 to substitute certain entries in the original
Notification.

(48) S.0. 2139 (E), dated the 3" June, 2021, amending Notification No. S.0. 460
(E), dated 30" March, 2006 to substitute certain entries in the original
Notification.

(49) S.0. 2140 (E), dated the 3" June, 2021, amending Notification No. S.0O. 461
(E), dated 30" March, 2006 to substitute certain entries in the original
Notification.

(50) S.0. 2141 (E), dated the 3" June, 2021, omitting New National Highway No.
148N and its description from the Schedule to the said Act.

(51) S.0. 2142 (E), dated the 3" June, 2021, amending Notification No. S.0. 689
(E), dated 4™ April, 2011 to substitute certain entries in the original
Notification.

(52) S.0. 2165 (E), dated the 7" June, 2021, amending Notification No. S.0. 689
(E), dated 4™ April, 2011 to substitute certain entries in the original
Notification.

(53) S.0. 2179 (E), dated the 8" June, 2021, amending Notification No. S.0. 1096
(E), dated 4™ August, 2005 to substitute certain entries in the original
Notification.

(54) S.0. 2248 (E), dated the 11" June, 2021, regarding rate of fee to be collected
from users of the stretches from K.M. 275.000 to K.M. 306.540 (Silchar —
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(56)

(87)

(58)

(59)

(60)

(61

(62)
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Balachera Section) of National Highway No. 54 (New NH-27) in the State of
Assam.

S.0. 2345 (E), dated the 16™ June, 2021, regarding rate of fee to be collected
from users of the stretch from K.M. 88.600 to K.M. 155.000 (Bameetha —
Panna — Nagod — Satna Section) of National Highway No. 75 (New NH-39)
in the State of Madhya Pradesh.

S.0. 2435 (E), dated the 21%" June, 2021, amending Notification No. S.0. 689
(E), dated 4™ April, 2011 to substitute certain entries in the original
Notification.

S.0. 2436 (E), dated the 21%' June, 2021, regarding rate of fee to be collected
from users of the stretches from K.M. 158.000 to K.M. 41.800 of National
Highway No. 140 in the State of Andhra Pradesh.

S.0. 2448 (E), dated the 22" June, 2021, regarding the rate of fee to be
collected from users of the stretch from K.M. 76.603 to K.M. 124.732 (Jhansi
Khajuraho Section) of National Highway No. 39 (old NH-75) in the State of
Madhya Pradesh.

S.0. 2478 (E), dated the 22™ June, 2021, directing that the Border Road
Organisation under Border Road Development Board shall exercise the
function relating to the development and maintenance of certain stretches of
National Highway No. 109K as specified therein

S.0. 2479 (E), dated the 22" June, 2021, regarding the rate of fee to be
collected from users of the stretch from K.M. 0.600 to K.M. 65.963 (Nakrekal
to Tanamcherla Section) of National Highway No. 365 in the State of
Telangana.

S.0. 2582 (E), dated the 28™ June, 2021, regarding the rate of fee to be
collected from users of the stretch from K.M. 0.000 to K.M. 34.560 (Thikri to
Anjad Section) of National Highway No. 347B in the State of Madhya
Pradesh.

S.0. 2585 (E), dated the 28"™ June, 2021, regarding the rate of fee to be



(63)
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collected from users of the stretch from K.M. 10.400 to K.M. 66.400
(Jabalpur-Hiran River Section) of National Highway No. 12 (New National
Highway 45 in the State of Madhya Pradesh.

S.0. 2648(E), dated the 1% July, 2021, regarding the rate of fee to be collected
from users of the stretch from K.M. 0.00 to K.M. 36.710 (Rewa-Sirmour
Section) of National Highway No. 135B in the State of Madhya Pradesh.

(64) S.0. 2649 (E), dated the 1 July, 2021, regarding the rate of fee to be

(65)

(66)

(67)

(68)

(69)

collected from users of the stretch from K.M. 189.350 to K.M. 205.618
(Quazigund -Banihal Section) of National Highway No. 1A(New NH-44) in
the State of Jammu and Kashmir.

S.0. 2650 (E), dated the 1% July, 2021, regarding the rate of fee to be
collected from users of the stretch from K.M. 254.370 to K.M. 291.800
(Morena to Ambah to Porsa Section) of National Highway No. 552 Extension
in the State of Madhya Pradesh.

S.0. 2651 (E), dated the 1% July, 2021, regarding the rate of fee to be
collected from users of the stretch from K.M. 0.000 to K.M. 22.800
(Khamgaon Shegaon Section) and K.M.0.000 41.500 (Shegaon - Deori
Section Section) of National Highway No. 548C in the State of Maharashtra.

S.0. 2652 (E), dated the 1 July, 2021, regarding the rate of fee to be
collected from users of the stretch from K.M. 1.300 to 30.700 (Saoner-
Dhapewada-Kalmeshwar-Gondkhairi Section) of National Highway No. 547E
in the State of Maharashtra.

S.0. 2690 (E), dated the 5" July, 2021, regarding the rate of fee to be
collected from users of the stretch from K.M. 0.000 to K.M. 83.785
(Ghoshpukur - Dhupguri Section) of National Highway No. 31D in the State of
West Bengal.

S.0. 2691 (E), dated the 50 July, 2021, regarding the rate of fee to be
collected from users of the stretch from K.M. 290.075 to K.M. 340.200
(Porsa-Ater-Bhind Section) of National Highway No. 552 Extension in the
State of Madhya Pradesh.

11
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(70) S.0. 2698 (E), dated the 5" July, 2021, regarding the rate of fee to be
collected from users of the stretch from K.M. 15.100 to K.M. 140.265
(Varanasi-Hanumana Section) of National Highway No. 7 in the State of Uttar
Pradesh.

(71) S.0. 2743 (E), dated the 8" July, 2021, amending Notification No. S.0. 1760
(E), dated the 15" December, 2005 to substitute certain entries in the original

Notification.
[Placed in Library. For (1) to (71) See No. LT- 4411/17/21]

(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Road Transport and Highways, issued under Section 11 of the National
Highways Authority of India Act, 1988:-

(1) S.0. 515 (E), dated the 3™ February, 2021, entrusting certain stretches
of National Highways, as specified therein, to National Highways
Authority of India.

(2) S.0. 516 (E), dated the 3™ February, 2021, rescinding Notification No.
S.0. 383 (E), dated the 24™ January, 2019 with immediate effect.

(3) S.0. 1279 (E), dated the 23" March, 2021, regarding entrustment of
certain stretches of the National Highway No. NE 3 in the state of Uttar
Pradesh, as mentioned therein, to the National Highways Authority of
India.

(4) S.0. 1280 (E), dated the 23'% March, 2021, rescinding the Notification
No. S.0. 1175 (E), dated the 22" March, 2016 with immediate effect.

(5) S.0. 1385 (E), dated the 26" March, 2021, entrusting certain stretch of
National Highways as specified therein, to the National Highways
Authority of India.

(6) S.0. 2040 (E), dated the 28" May, 2021, entrusting certain stretch of
National Highways as specified therein, to the National Highways

Authority of India.
[Placed in Library. For (1) to (6) See No. LT- 4730/17/21]
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(iiy A copy (in English and Hindi) of the Ministry of Road Transport and
Highways Notification No. S.0. 2178 (E), dated the 8" June, 2021, regarding
entrustment of certain stretches of National Highway No. NH-233 in the State of
Uttar Pradesh as mentioned therein to the National Highways Authority of India,

issued under Section 11 of the National Highways Authority of India Act, 1988.
[Placed in Library. See No. LT-4731/17 /21]

Notifications of the Ministry of Mines

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Danve Raosaheb Dadarao, | lay
on the Table, under sub-section (1) of Section 28 of the Mines and Minerals
(Development and Regulations) Act, 1957, a copy each (in English and Hindi) of the
following Notifications of the Ministry of Mines:—

(1) S.0. 2805 (E), dated the 13" July, 2021, authorizing certain specified
Officers of the Atomic Mineral Directorate for Exploration and Research to
prefer complaints in writing in respect of any offence punishable under the
said Act or the rules made thereunder in respect of minerals specified in
Part B of the First Schedule to the said Act.

(2) S.0. 2807 (E), dated the 13™ July, 2021, authorizing certain specified
Officers of the Atomic Mineral Directorate for Exploration and Research
(AMD) to exercise all or any of the powers specified in sub-section(1) of
Section 24 of the said Act, in respect of minerals specified in Part B of the

First Schedule to the said Act.
[Placed in Library. For (1) and (2) See No. LT- 4540/17/21]

Report and Accounts (2019-20) of ANIIDCO, Port Blair and related papers

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Bhanu Pratap Singh Verma, | lay
on the Table —

(1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:—

(a) Thirty-second Annual Report and Accounts of the Andaman and

Nicobar Islands Integrated Development Corporation Limited

(ANIIDCO), Port Blair, for the year 2019-20, together with the Auditor's

Report on the Accounts and the comments of the Comptroller and
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Auditor General of India thereon.
(b) Statement by Government accepting the above Report.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) above.
[Placed in Library. See No. LT-4414/17 /21]

Statements showing action taken by Government on the various assurances,
promises and undertakings given during the Session

SHRI V. MURALEEDHARAN: Sir, | lay on the Table, a copy each (in English and
Hindi) of the following Statements showing action taken by Government on the
various assurances, promises and undertakings given during the Session shown
against each:-

1. Statement No. XXXI| Two Hundred and Tenth, 2007

[Placed in Library. See No. LT-4732/17 /21]
2.  Statement No. XXVIII Two Hundred and Twenty First, 2010

[Placed in Library. See No. LT-4733/17 /21]
3.  Statement No. XXVI Two Hundred and Twenty Eighth, 2013

[Placed in Library. SeeNo. LT-4734/17 /21]
4.  Statement No. XXIV Two Hundred and Thirtieth, 2013-14

[Placed in Library. See No. LT-4735/17 /21]
5.  Statement No. XXIV Two Hundred and Thirty Second, 2014

[Placed in Library. See No. LT-4736/17 /21]
6.  Statement No. XXII| Two Hundred and Thirty Third, 2014

[Placed in Library. See No. LT-4737/17 /21]
7.  Statement No. XX Two Hundred and Thirty Fourth, 2015

[Placed in Library. See No. LT-4738/17 /21]
8.  Statement No. XXI Two Hundred and Thirty Fifth, 2015

[Placed in Library. See No. LT-4739/17 /21]
9.  Statement No. XVIII Two Hundred and Thirty Seventh, 2015

[Placed in Library. See No. LT-4740/17 /21]
10. Statement No. XVII Two Hundred and Thirty Eighth, 2016

[Placed in Library. See No. LT-4741/17 /21]
1. Statement No. XV Two Hundred and Thirty Ninth, 2016

[Placed in Library. See No. LT-4742/17 /21]
12. Statement No. XV Two Hundred and Fortieth, 2016

[Placed in Library. SeeNo. LT-4743/17 /21]
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13. Statement No. XIV Two Hundred and Forty First, 2016

[Placed in Library. See No. LT-4744/17 /21]
14. Statement No. XIl| Two Hundred and Forty Second, 2017

[Placed in Library. See No. LT-4745/17 /21]
15. Statement No. Xl Two Hundred and Forty Third, 2017

[Placed in Library. SeeNo. LT-4746/17 /21]
16. Statement No. X Two Hundred and Forty Fourth, 2017-18

[Placed in Library. SeeNo. LT-4747/17 /21]
17. Statement No. X Two Hundred and Forty Fifth, 2018

[Placed in Library. See No. LT-4748/17 /21]
18. Statement No. IX Two Hundred and Forty Sixth, 2018

[Placed in Library. See No. LT-4749/17 /21]
19. Statement No. VIII Two Hundred and Forty Seventh, 2018-19

[Placed in Library. See No. LT-4750/17 /21]
20. Statement No. VI Two Hundred and Forty Ninth, 2019

[Placed in Library. See No. LT-4751/17 /21]
21. Statement No. V Two Hundred and Fiftieth, 2019

[Placed in Library. See No. LT-4752/17 /21]
22. Statement No. IV Two Hundred and Fifty First, 2020

[Placed in Library. See No. LT-4753/17 /21]
23. Statement No. llI Two Hundred and Fifty Second, 2020

[Placed in Library. See No. LT-4754/17 /21]
24. Statement No. |l Two Hundred and Fifty Third, 2021

[Placed in Library. See No. LT-4755/17 /21]

Notifications of the Ministry of Defence

SHRI V. MURALEEDHARAN: Sir, on behalf of Shri Ajay Bhatt, | lay on the Table—
(i) A copy (in English and Hindi) of the Ministry of Defence Notification No.
S.R.0. 15, dated the March 21 — March 27, 2021 (Weekly Gazette), declaring that
service or duty in the Union Territory of Andaman and Nicobar Islands shall be ‘active
service” within the meaning and for the purpose of the Navy Act, 1957, for a period of
five years, with effect from 13" January, 2020, issued under clause (b) of sub-

section (1) of Section 3 of the said Act.
[Placed in Library. See No. LT-4410/17 /21]

(i) A copy (in English and Hindi) of the Ministry of Defence Notification
number S.R.O. 18, dated June 20 — June 26, 2021 (Weekly Gazette), notifying that
an individual eligible to receive the pension benefits can use Aadhaar authentication
on voluntary basis for identification in SPARSH and the guidelines regarding Aadhaar
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authentication to be adhered to by the PCDA (Pensions) Allahabad along with other
conditions specified therein, issued under sub clause (ii) of clause (b) of sub-
section (4) of Section 4 of the Aadhaar (Targetted Delivery of Financial and Other
Subsidies, Benefits and Services) Act, 2016 read with rule 5 of the Aadhaar
Authentication for Good Governance (Social Welfare, Innovation, Knowledge)

Rules, 2020.
[Placed in Library. See No. LT-4548/17 /21]

REPORT OF THE COMMITTEE ON SUBORDINATE LEGISLATION

SHRI PARTAP SINGH BAJWA (Punjab): Sir, | present the Two Hundred and Forty
Seventh Report (in English and Hindi) of the Committee on Subordinate Legislation
on the Statutory Orders Laid on the Table of the Rajya Sabha during its 253" Session.

REPORT OF THE DEPARTMENT- RELATED PARLIAMENTARY STANDING
COMMITTEE ON COMMERCE

3l SFTRE Agsardm (ORIA) : H8led, H 'Pifds Iuxia srjegawr ¥ fd
3TN BT : HIRA b ol I 3R ATAR’ &b Heg H [qHRT-Hefera anforsy
daeft W et 9ffT & ue |l sreredd ufided | sidfawe waffa @
RABTREN/ G RHAT IR ARBR §RT 1 5 BIRATg B Gae H FAfT BT 16387 Flcrdad
(ST oIt fesl #) AT Ue el UR 3Gl g

REPORT OF THE DEPARTMENT- RELATED PARLIAMENTARY STANDING
COMMITTEE ON TRANSPORT, TOURISM AND CULTURE

SHRI T. G. VENKATESH (Andhra Pradesh): Sir, | present the Two Hundred Ninety
Seventh Report (in English and Hindi) of the Department-related Parliamentary
Standing Committee on Transport, Tourism and Culture on ‘Functioning of Airports
Authority of India’.

MR. CHAIRMAN: | was wondering how many meetings you are holding and how
many reports you are presenting! Practically, every alternate day, there is a report. |
am welcoming it. Don’t think | am making an adverse comment.
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STATEMENTS BY MINISTERS

Status of implementation of recommendations contained in the Three Hundred and
Twenty-fifth Report of the Department-related Parliamentary Standing Committee on
Education, Women, Children, Youth And Sports

THE MINISTER OF INFORMATION AND BROADCASTING; AND THE MINISTER OF
YOUTH AFFAIRS AND SPORTS (SHRI ANURAG SINGH THAKUR): Sir, with your
permission, | lay a statement regarding Status of implementation of recommendations
contained in the Three Hundred and Twenty-fifth Report of the Department-related
Parliamentary Standing Committee on Education, Women, Children, Youth and
Sports pertaining to the Department of Youth Affairs, Ministry of Youth Affairs and
Sports.

Status of implementation of recommendations contained in the Eleventh Report of the
Department-related Parliamentary Standing Committee on Water Resources

SETIRE HAT ST F3Al; TAT W YRABROT SNl HATd H ey H3l (3t
TEdle (8 e : A8IG Y, H UgSTd 3iR ewd] [quTT, STel 2Iih HATed & e
A (2021-22) & Hag H U FEid STol Smeq Adell S @i afifa &
REd gfidee # iafdwe RmiRen & erat=ae o Rufa & ddy 3 g g 997

Teel IR G g

Status of implementation of recommendations contained in the Twenty-fifth Report of
the Department-related Parliamentary Standing Committee on Finance

o w=rera 3§ wog wht ot 9wt Gt - HREIGw, § 99 A5rery @t sre Al
(2021-22) & Fde H favmT H&fera foa el dadia wemi afifa & g=dnad ufaded
¥ sfafde Rm1iRen & wrafa &1 R & Hdy 3§ geh ather 997 9ed IR Q@1 g

Status of implementation of recommendations/observations contained in the Three
Hundredth Report of the Department-related Parliamentary Standing Committee on
Industry

THE MINISTER OF STATE IN THE MINISTRY OF MICRO, SMALL AND MEDIUM
ENTERPRISES (SHRI BHANU PRATAP SINGH VERMA): Sir, with your permission, |
rise to lay a statement regarding Status of implementation  of
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recommendations/observations contained in the Three Hundredth Report of the
Department-related Parliamentary Standing Committee on Industry on Demands for
Grants (2020-21) pertaining to the Ministry of Micro, Small and Medium Enterprises.

MOTION FOR ELECTION TO THE COMMITTEE ON WELFARE OF OTHER
BACKWARD CLASSES

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, | move the following Motion:-

“That this House concurs in the recommendation of the Lok Sabha that the Rajya
Sabha do agree to nominate two Members from Rajya Sabha vice Shri K.K.
Ragesh, retired from Rajya Sabha on 21%' April, 2021 and Shri B.L. Verma,
appointed as Minister w.e.f7™ July, 2021, to associate with the Committee on
Welfare of Other Backward Classes (OBCs) for the unexpired portion of the
term of the Committee and do proceed to elect, in such manner as the
Chairman may direct, two Members from amongst the Members of this House
to serve on the said Committee.”

The question was put and the Motion was adopted.

MR. CHAIRMAN: ‘For the remaining period” could have been better than saying ‘“for

the unexpired portion’. $®I TG IOTU|

MOTION FOR ELECTION TO THE COMMITTEE ON PUBLIC ACCOUNTS

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
MURALEEDHARAN): Sir, | move the following Motion:-

“That this House concurs in the recommendation of the Lok Sabha that the Rajya
Sabha do agree to nominate two Members from Rajya Sabha vice Shri
Bhupender Yadav and Shri Rajeev Chandrasekhar, appointed as Ministers
w.e.f 7" July, 2021, to associate with the Committee on Public Accounts for
the remaining part of the term of the Committee and do proceed to elect, in
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such manner as the Chairman may direct, two Members from amongst the
Members of this House to serve on the said Committee”.

The question was put and the Motion was adopted.

SHRI JAIRAM RAMESH (Karnataka): Sir, we have given a large number of notices
under Rule 267....(Interruptions)...

MR. CHAIRMAN: Please Dolaji, please go to your seat. ....(Interruptions)... g
3BT el gl ... (FALT)... U1 I Bl 2872 ... (HAY)...3MT Gl &, d 9 &
3fER MR B ... (TAHH)...

it <hvs e go1 (BRIM): R, & fHAM & 98 IR ©e1 267 & d8d HRIRATA
U1 BT ACH AT g B ... (FGEHH)... BH 39T 91 G+ BT AlDT [$AT S|
.. (FGIT)....

it ST TS (AERTSS) : R, 3N fhd™ A& R Bl ... (AQM)... 39D 91 el
G S RE Bl ... (TAHT)....

MR. CHAIRMAN: The names of the Members who are holding the placards have to
be published. ....(Interruptions)... Deependeryi, if the House cooperates with me, |
can hear people. All of them have given notices. Prof. Ram Gopal Yadavji demands
for discussion on farmers’ agitation. Also Shri Sanjay Singh, Shri Partap Singh Bajwa,
Shri K.C. Venugopal, Shri Sukhendu Sekhar Ray, Shri Mallikarjun Kharge, Shri
Elamaram Kareem, Dr V. Sivadasan, Shri Binoy Viswam. ...(/nterruptions)... Please
go to your seats.

SHRI PARTAP SINGH BAJWA (Punjab): Sir, we have given notices under Rule 267,
thousands of farmers are sitting on the borders. ...(/Interruptions)...

MR. CHAIRMAN: What | am saying is that | am ready, | am ready to discuss.
...(Interruptions) ... Even the Business Advisory Committee has decided to hear
about the farmers’ problems and also about other problems, provided the House is in
order. ...(Interruptions)...Secondly, Members do not cooperate and stand up.
...(Interruptions)... Just see. ...(Interruptions)...The House is adjourned to meet at
12.00 noon.
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The House then adjourned at ten minutes past eleven of the clock.

The House reassembled at twelve of the clock,
MR.DEPUTY CHAIRMAN /n the Chair.

ORAL ANSAWERS TO QUESTIONS

MR. DEPUTY CHAIRMAN: Question No. 136, Lt. Gen. (Dr.) D. P. Vats, please.
...(Interruptions)...

Promotion of electric vehicles

*136. LT. GEN. (DR.) D. P. VATS (RETD.): Will the Minister of HEAVY INDUSTRIES
AND PUBLIC ENTERPRISES be pleased to state:

(a) the steps taken by Government to promote electric vehicles in view of the limited
reserves of oil and natural gas in the country;

(b) the details of the subsidy being provided to every buyer on the purchase of an
electric vehicle;

(c) the details of the changes being made to increase the power of battery of
electric vehicles; and

(d) whether Government proposes to make a separate lane for electric vehicles
and if so, the details thereof?

THE MINISTER OF HEAVY INDUSTRIES (DR. MAHENDRA NATH PANDEY): (a) to
(d) A statement is laid on the Table of the House.

Statement
(a) Sir, the Ministry of Heavy Industries to promote electric vehicles formulated a

Scheme Faster Adoption and Manufacturing of (Hybrid & ) Electric Vehicles in India
(FAME India) Scheme in 2015. At present, Phase-Il of FAME India Scheme is being
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implemented for a period of 5 years w.e.f. 01" April, 2019 with a total budgetary
support of Rs. 10,000 crores. This phase focusses on supporting electrification of
public & shared transportation and aims to support, through subsidies, 7090 e-
Buses, 5 lakh e-3 Wheelers, 55000 e-4 Wheeler Passenger Cars and 10 lakh e-2
Wheelers.

In addition, creation of charging infrastructure is also supported to address
range anxiety among users of electric vehicles. Further, following initiatives have
been taken by the Government of India for promotion of electric vehicles in the
country-

(i) GST on electric vehicles has been reduced from 12% to 5% ; GST on chargers/
charging stations for electric vehicles has been reduced from 18% to 5% .

(i) Ministry of Power released a notification on charging infrastructure standards
permitting private charging at residences and offices.

(ii) Ministry of Road Transport & Highways (MoRTH) announced that battery-
operated vehicles will be given green license plates and be exempted from permit
requirements.

(iv) MoRTH issued a natification advising states to waive road tax on EVs, which in
turn will help reduce the initial cost of EVs.

(v) Ministry of Housing & Urban Affairs (MoHUA) amended the Model Building
Byelaws 2016 to establish charging stations and infrastructure in private and
commercial buildings.

(b) and (¢) Sir, under FAME-India Scheme, incentives are provided to buyers of
electric vehicles in the form of an upfront reduction in the purchase price of electric
vehicles. The incentive is linked to battery capacity i.e. Rs. 10,000/KWh for e-3W
and e-4W with acap 20 % of the cost of vehicle. Further, the incentive/ subsidies
for e-2W has been increased to Rs. 15,000/KWh from Rs. 10,000/KWh with an
increase in cap from 20% to 40% of the cost of vehicle w.e.f. 11" June, 2021.

To increase the power of battery of electric vehicles use of Advance Chemistry
Cell battery has been mandatory for availing demand incentive under Phase-Il of
FAME India Scheme. Further, the Government on 12" May 2021 approved the
Production Linked Incentive (PLI) Scheme for manufacturing of Advance Chemistry
Cell (ACC) in the country. The total outlay of the scheme is Rs. 18,100 crore for 5
years. The scheme envisages to establish a competitive ACC battery manufacturing
set up in the country. Under the Scheme, a mechanism for availing incentives on
manufacturing ACCs with higher specific energy density and cycles is provided.
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(d) Separate lane for electric vehicles will depend upon traffic conditions,
pollution levels, road conditions etc. There is no such proposal under consideration
of Ministry of Heavy Industries.

LT.GEN. (DR.) D. P. VATS (RETD.): Sir, what are the efforts being made by the
Government to increase investment of foreign companies to make India a global hub
in manufacturing electrical vehicles?

SI. AES I UIUSY ¢ AT SUFHIANT Sil, H P AR o1 gl g
..(FAYH)... BIR] WPHR - 98d Io! U8 B! gl...(FIHUH)... $HD [olg BH- | 4
895 HRIS ST BT UTGET fmar 17 271, (TGEH) ... BH- 11 H 10,000 BRIS TY BT
graem= far TaTL.. . (HaE™)... S AI-91Y golfded del, UL e &f
JYRERAT B...(HAYUM)... 3R M d& Jg ded o & maa &8 &l gl
..(FTL).... 3AD oY 14T YU THIF H 18,100 BRI BUY P g 991 IR
G AT E,... (L) ... YR # 21 STA MR YR 1= & dsd
Q.. S gl iR 954 3rew |1 ufddn ared, Nd! 4R gl &1 994 a9
AT g...(Faue)... I9H &1 ufgar 9ied W 9gd el 9 W 8 e
2l...(TGH). ..

o. SR (S1.) LA g (Rer): Sygwrafc Sit, # 3rud J1eas | o drgdl § 6
S fossil fuel, SIoTel 3R UG @Ihed. .. (FAGET)...

S SUMMEfd: U 3R SR P Il his IR 919 Rbrs W™ T2 Swf|
...(TAE)...

. OV (S1.) Lt a1 Rer) : SI97d IR Ugid @dhed fSeell oY g9 o&8xi
UIRRE BT HR Bl.. (TTET)... . S9% foTT R P13 disincentive &3 ST I&T
22...(FAYF)... 3R Tolfdgd @lbed Bl g™ & oIy ST incentives &, T
Solfded cs“lcboﬂ ST @dhed AT UId ®Ided DI DT B UIGI?
..(AYT)....

S1. Hew5 1 qI0sSd: I HBlqd, AT GG BT U 98d 8l Hecdqui ol
.. (TG ... SBI7 S FaTdl ISTIT &, Al H G A8l § b I8 GRBR b &1 4
JAMAT I ... (AY)... IIaed soi=d &I ol MFeT off, STd! 3R Z7d! a1 Td H T
TR ATl ...(FAYT)... SHT B HH B & oIy TRHR 7 A8 <7 B Ao
S| ...(FAYT)... I Ao | & & A1 § I9dT incentive ITIT 1|
.(TAYF)... & 81 $-@IPbd W & ufxdr 9’ Hl 10,000 $UI YR
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fpaaic. .. (agM)... BT Niae od I, 981 889 39 15,000 $9Y ufd fhardie
fear  2l...(F@UH)... SH g ...(FAY)... SABT AR il
2l...(HAY)... IR YA I8 &l ... (FALH)... {6 39 < e... (A )... &
AT, ...(FAH)... T8 SN §9I, UG IR SIoTel BT ... (). 519 84 I8
YT T B B, d1 SYD! AN I GRI&R 8l I8! ol...(FGUM)... W), 374 achievement
g TEl Bl...(IYT)...

DR. M. THAMBIDURAI: Sir, thank you for permitting me to put a supplementary
question. ...(/nterruptions)... Thank you for having schemes for the development
and manufacture of electrical vehicles in India. ...(/nterruptions)... | am grateful to
the hon. Prime Minister, Shri Narendra Modi, who has come forward in establishing
more industries to manufacture electrical vehicles. ...(/nterruptions)... | am also
happy that in Tamil Nadu, our former Chief Minister, Shri Edapaddi K. Palaniswami,
has made a lot of efforts to manufacture electrical vehicles in the State.
...(Interruptions)... One big company has come forward to manufacture electrical
vehicles in the State. ...(/Interruptions)... The industry is situated in my own district,
Krishnagiri. ...(/nterruptions)... | would like to know from the Minister the incentives
they would like to take for the establishment of industry which gives employment to
the local people. ...(/Interruptions)... Employment is very important. That is a
backward area of Krishnagiri district. ...(/nterruptions)... | would like to ask the
Minister to give some suggestions, ...(/nterruptions)... to give employment and also
give subsidy... ... (Interruptions)....

MR. DEPUTY CHAIRMAN: Please be brief.

S1. A5 AR qIUSd: A1 SYFHIART S, A1 AdigRs |red aks |ig ©l
..(AU)... § SThT g=Id1E HRAT § (& A ARG Sl Bl §9 Ugel Bl S8
WA fHAT 81 ... (FALT).... H 39d A1 F 9ar1 A8 6 39 TG AT
HIGT ST ¥ BT IS BH 81 3R HRA AT $ Sollagd @ihedd Sl 89 9, 39D
T il T U8dl & &l ...(FAUM)... JHATg H 9gd 316! Usd gs ol A
IdIgRS Sl & 8 &F H AT Sl BUCRT T SHH IS HRIHAD Uscl DI 2l
..(TALT).... § ATYP HIEAH A GG D! FAMT AR b AT DU 1 € DIl g1
& 1Y - T81 & G H3] 51l BT Soolkg ARy A8d J (AT 21 ... (FQHM)... ST
Ugel IR S g1 AT # g=ave {Har 81 ...(FWAYM)... 397 98 R 23,00 P
S e oy €, R ggi sragar | Ire Wl g% 8 Sy ... (FaeT). ..
3ITSlT BT XY IT B b ITDT T8 H (b7 Y §s AR U G (7 &l T8 B
..(TAIH) ... WHR BT IGP! UIfSifed FEINT gl ... (FGEH)... ST&l qdb ISR
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D1 AT &, g8l P Sl W YIgg €, I8 W@Hiide & fb Id da8d g8i i ol
ISR U BT ... (FAY)... DR 9 U8 < I8 B

SHRI K. J. ALPHONS: Sir, | would like to know from the Government, while they
have taken great initiatives to set up electric manufacturing plants in India and so the
electrical vehicles will be produced, ...(/nterruptions)... What is the road map for
setting up charging stations because that is going to be the most important
infrastructure, which would be necessary? ...(Interruptions)... How many charging
stations have been set up so far and what is the road map for the next five years? |
would like to know this from the Minister. ...(/nterruptions)...

S1. WE5 A UIvSy: AR SUAHTART ST, H 3770k A1eqH W HEl 9edl § (B
A SR BT Il 98 &1 SUIRN gl ...(FAYH)... H I© g1 18 fh
TR LI & [y AR T T TR BRIS OUI & g« far 2l
.. (AU 427 TN I 99 g ol gul-Jws, faoell- SIqR 3R dShTg-
faeetl, T < I BRd9 2, $9H WRd WHR Bl Ygd J...(FAYH)... TRTEA
AATAT Wl FHRTHD & ... L), IH 81 5-UaIU¥ d 991 38 &, oras el
TSI DI YFAU d "IN HR ST A1 8 ... (FALH)... TSl 24 AR I
DR &l ...(FAH)... SHD AI-H1J A AIG] Sil bl Ugdl IR [Ie[d 71 -
39T gl SIRT foam &, e =i & fog agd 3 gfogmd S=F & 2
...(HALT) ... AP A1 - A1 LT [IH AATAT = AT 31X aTforfogeds wa=i 7 Y
TISHT Bl FIRT R Bl AR & & B ...(FAYM)... 9 I8 ¥ & 1T
I P e § WY Hifh R I8l B T B

21 STAUTIRT: 1. AP TSI 37T Tgel B Held H YT Fardl G|

S1. 3D TOTIA: AR, USITTIH SUTRT & AT UR Hfay U ! faqelt gt
G BRI ISl B ... (FAU)... SHDI & H G §Y, TN IRDR golldad e
BT TAAHAT & SMYUR TR I H IUALT BRI & foU IS {9y HRf A1 9971 I8
27 ...(FAUF)... IS WA BIg AT 2, T 98 FT 82

ST. 7ewg I UTvSy: A1 SUTHTANT HEIqd, | 3MUd HAEqH | AT Fa<g &l
AT =T8T § {6 FAME India | 3R IH$ 915 I¥d AJ9T H FAME India Il - I8
eIy BrieH B, RTad aR 7 #4 U8l &1 98 DI [ SRIAT &l ... (HIH)...
ITH 5-SURAT a8l b ufd fhdldic 15 89R ¥0 &1 sf<d < 38 ol
..(FAYT)... S s-forafear ared €, 39 4R 20 g9IR $ua1 ufd fhetiarte &1 s=ifed
T B El...(FaYH).. . Sofded 949 & v 40 R d& &1 Iiied § I8 Bl
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...(FAIH).. TE B S BRIS B AT dTell 941 & folv § B &l ... (FGEH)...
H1Y- B1- A1 FH AT A NI bl Ugel R Ve ol Miead dR A A1 9ag o
S fgar SfeR @Y 2, ...(aUH)... 399 R Ui & MU & @d goil|
..(TF).. . AT AT ST 6 9 U8 | HRT 'SMHAMUR HRA' BT I M
ST IR T IRG I ITs G BRIS Bl 8F USTel 3R Sivlel & IMATT Bl gad PR
B ... (HAY)... 399 <3 H BRI PR 7 SRR U8 DI &l ... (FILH)...

St STTUTIf: TR RAT 137, (TG
Rehabilitation and resettlement Scheme for Adivasi and Dalit families affected by PIP

*137. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of JAL SHAKTI
be pleased to state:

(a) whether Government had formulated any separate package under
Rehabilitation and Resettlement Scheme for the Adivasis and Dalit families who
have been affected by the Polavaram lIrrigation Project (PIP);

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF JAL SHAKTI (SHRI GAJENDRA SINGH SHEKHAWAT): (a) to (¢)
A Statement is laid on the Table of the House.

Statement

(a) to (¢) Polavaram Irrigation Project, including Rehabilitation & Resettlement
(R&R) to the Project Displaced Families (PDFs) of the project, is being
implemented by Government of Andhra Pradesh (GoAP). GoAP has informed that
the additional R& R package extended to Scheduled Tribe (ST) and Scheduled
Caste (SC) families affected by Polavaram Irrigation Project, is as under:

1. Under the 2" Schedule of the Right to Fair Compensation and Transparency in
Land Acquisition, Rehabilitation and Resettlement Act, 2013, an additional
subsistence grant of Rs.50,000 is being awarded to SC/ST PDFs. Further, under the
same Act, the SC & ST PDFs losing their land, are being provided land equivalent to
land acquired, or 2.50 acre, whichever is lower.
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2. GoAP has sanctioned R& R package to disburse Rs ten lakh per PDF,
including SC and ST families affected by the project, to ensure that each displaced
family receives total R& R package of Rs. Ten lakh, including the above-mentioned
entitlements under 2" Schedule of the Act.

SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, hon. Minister stated in his reply that
the R& R package of project and its implementation rests with the Government of
Andhra Pradesh and the Government of Andhra Pradesh is looking after that.
...(Interruptions)...

Sir, the rehabilitation requires providing all facilities that were enjoyed by project-
affected people in the normal place of residence. ...(/Interruptions)... But, in the
current rehabilitation exercise pertaining to Polavaram Project various deficiencies
viz., lack of water facility, electricity connection and non-laying of the pucca roads,
etc., have come to light. ...(Interruptions)...

In the light of this, my first supplementary question is: Has any official from the
Government of India personally monitored the rehabilitation exercises, particularly for
Advasis and Dalits? ...(Interruptions)...

it o R IaTEd: A [SUYYRT 7R, A 9eRT | UldTaRd diolde
& foRemfUdi & foua & 916 g9 SIH dTell SIT81 &l ofd) U+ foar
2l... (AU ... AT ITFHMRT ARG, H MU ATgH | AFY 99 AR
AT B STHBRIT & (ol IAT 18T § [ ... (FAHH)... ST b IR H IR[¥H
IR R forar T & o uiefiies U A I8 09 B B Dl TSR IS DR Bl
B B,...(FGM)... b AR Fag = ST 9787 & {6 a1 396! ddx DIy
FHHS! g IRBR 7 13 872 ... (FGHM)... H AT TG I SIFBRI & 18 3R
A DI SIHDHRI & ol ST T8 g oSS ol T HHST a1 B ... (IEH)...
I8 WRA ARBR & ST AHAY Hhex] DI feIerd H -1 §s ol I BHST |
ARG =T iR AfHIRAr #=rera & dafaa wnfiel 81 ... (FauM)... s9%
3R 3 SIIBRITT Y enfiet €1 ... (AL, 31T T A8 § 9 HHS! B
AT g8 B ... (agm™)...

ot STuTafar: AT HAT ST, ST Hetd H SR <IN . (AT

T B 3R BHET 7 T WRPBR Bl A fder faa 2 fh I TReR & 1faR S9¢
YT WA DI IR X 3R I9PT S AR B ... (FGLTH)....



[2 August, 2021]

SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, relief to Advasis and Dalits is not
adequately given. An estimate states that more than two lakh people, mostly
Advasis, from the submerged villages are estimated to cost a little over Rs. 33,000
crores. ...(Interruptions)... It is a well known fact that the present financial condition
of the State Government is not that much satisfactory. ...(Interruptions)...Under
these circumstances, | would like to know from the hon. Minister whether the
Government of India has sent any Central Team and also whether the Ministry
allocated any funds for Polavaram Project in order to meet the R& R package.
...(Interruptions)...

it SgFHTAfer: AR ERAT, 319 FaTd I8 & (oY Y B ... (FILH)... <
B IFIS & b 3T 31 FATAl & STATd S| ... (FAGET) ... Wilsf, 3T FHT U1
3= el U= SITY] ... (I ). ..

it Torvs g IrEaa: ST 7EIGY, AT 9e | L. (JHaHT). ..

31t STHTTRT: AT HEIIV, Y FaTed MY AN ARBR ¥ I8 & forg fag
gl...(FGUF)... I ISP FITA Bl ... (FILF)....

Nt o g AwEd: STHYfd Sft, A 9eR T R& R package b R H
R & |are & 21...(aaes)... s ed § W A9 95X 1 el of {6
T81 amenities T fHT01 &1 B3MT 21 ... (GU)... Amenities D1 Teb oIl Gl Hia¥
d B, ol Wl F o ol [QfesTd, ANars! ded, dRIfc! gled, U
T fdfesT, el BiNICed. .. (AUT)... SNl T4, 2MUIT Sl eldd,
qe IS, UISAN! g ded, 99 ccd, BicagoR T, gkl I o
ST IS I 9t gfaemd T habitations ¥ create HRA BT B fHAT TAT
2l...(TAYT)...ST&T d% compensation &I RN BT T 8, .. (FQE)..H A
AER DI SIFSHRI & [l A1 A8l &, . (FILH)..'oe Qaarsierd gae, 2013' &
3TRY Sl LA DI TS © .. (TALT).. I FILIT o 3c1R<h HI 378 T2 TRBR -
..(TA).. TP displace B daTell Bfdel .. (F@em™). . difdh 2013 & Acquisition
Act & TBd..(FAU)..S9HI A AH1 H YH ..(F@UM).. up to 5 TS
(AP <A1 MMALID Tl .. (FGET) .. STHAH ATAT H arable land 1 & AT
H1Y. . (TALYT)..SH oG BUY YT IRAR YA Ubh . . (T .. 37 UG AHR
J I 6T 81 .. (FaE)..H I8 A1 § b 3R &9 o v Ui uRarR &y
ST © 3R SHG A1 Bl (AHM). 3R, . (FAYH). . US. . (FEM)..3R &I AR
JIYMT WRHR B! 8,..(FAYM)..dl I8 [P AAd &l AHBRI Tl
SIS, . (AT .. BiHelsT & fo1e 819 a1et 21 ... (Faem ).
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SHRI PRASANNA ACHARYA: Mr. Deputy Chairman, Sir, ...(/nterruptions)... | would
like to know from the hon. Minister the number of people going to be affected by this
Project. ..(Interruptions)... And, out of the villages, which have been affected, what is
the number of the Scheduled Caste and the Scheduled Tribes people whose land has
been submerged under this project? ...(Interruptions)... | would also like to know from
the hon. Minister whether the Government of India has prepared a special package
for the rehabilitation and resettlement of the affected people of Odisha due to
Polavaram Project. ..(Interruptions).. Will the Minister be kind enough to inform
whether under the PESA Act gramsabhas have been held in those areas?
..(Interruptions)... If yes, has the opinion of the concerned villagers of Odisha been
taken about rehabilitation and resettlement or not? ...(Interruptions)...

it Toivs R1E IEmEd - AR YR HEIGY, AT 9 o Sl {HdT @h Bl
2,.. (AU .. H 39 Y 3 g1 A18d] § [ RIS JeI=1 & AR TR I8 Bl
ST odeal & e I submergence...(/m‘errupz‘/ons)...\_rﬁ afee #  smufera
2..(FTUH) . .3R @ a1 A1 G5 34! IR 2 ©..(HAY). . SHD] Ad
NS TRHR & TG A SRR TP AMAD]. . (FGLT). . Faied rITeld § U8l | &l
Sfd €1 .. (AT, TSI, BTG R AL (FGE). .3 <41 o o
3UT- 37U ARG A G DIC | AMIHIY SRR DI &1 .. (FGE)...[TTH estimation of
design flood ..(Interruptions).. back water strategies of environmental clearance
..(Interruptions) .. B challenge AT 71T Bl ..(W)..ﬂ‘@[ SRGIRAET fjﬁﬁ Je
matter sub judice ¥..(GHT)..SAIY SAP IR H J&T fhdl axg &1 fewoft o=
.. (AT .. 3 T2l 31 .. (g ).

SHRI G.V.L. NARASIMHA RAO: Thank you, Mr. Deputy Chairman, Sir, for allowing
me to put this question. ..(Interruptions)..First of all, | would like to thank the hon.
Prime Minister, Shri Narendra Modiji, and the hon. Minister, Shri Shekhawatji, for
releasing more than eleven thousand and two hundred crores of rupees for the
Polavaram Project so far. ..(Interruptions)... Recently, a team of our party leadership
had visited the Polavaram Project. ..(/nterruptions)..The displaced people had
certain grievances with the State Government. ..(Interruptions)... Therefore, | would
like to request the hon. Minister to pay a visit to the Polavaram Project at his earliest
convenience and also consider shifting the Polavaram Project Authority from
Hyderabad to Rajahmundry so that the displaced and other people can approach the
PPA with their grievances. ..(Interruptions)...
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it o RiE dEmEd AT STHi 7RIS . (AU . H A 98T Bl
GIATG DHRAT A8l gl .. (FILT). . ATAIG GG HAT Sl gIRT .. (T ... GIATdRA
qIoTae Bl Ad Toide. . (FaH). . fSFelR o7 & 918 31y Ul SRifHgee™
I P HAT & WY .. (FAUH)..$9 Ulotae Bl Mear I g=1 fBar S 9,
. (TAU)..39 e I TIaRA Hlolde &1 98 WRAR §RT .. (hae)..fJd
submit fFY ST & A1 & JRA..(FAEM).. S 3SH R 2,..(Fau™)..J8
WSS I Bl .. (FAYT).. T B AT TG BT GIeTaRd Hotae AATRET Bl
e &= &1 U39 &, S9 9e¥ H § AT 9 B Ig§ AHBRI <A argd]
.. (L) ..377T G4 .. (FGH).. 3MRNaig .. (FQHM) .. q&T Bl I8 STAHRI
ST AT § O .. (aae). Q9T IRATd 1R HATed W AR B (|ae). eI
73 Mg B 3 R Uh GhRIAG MO o & e # i 9 <@
2l..(FAHH)..H AT SR Dl 9 914 61 91 [eary [Sardn g b 95 991 8
& 915 & I B UTeTTavH Uolde 6T Uh 1R d81 SIThR {101 x|

SN SUUTTL : 797 Aw=AT 138 - &Y BHeArer G

Construction of a dam for irrigation at Narsinghpur, M.P.
T%138.  SHRI KAILASH SONI: Will the Minister of JAL SHAKTI be pleased to state:

(a) the status of the construction of a dam for proposed Small Irrigation Scheme
under the Babai Chichali development block of Narsinghpur district at Madhya
Pradesh (M.P.);

(b) by when the work would start; and

(c) the reasons for not starting the work?

THE MINISTER OF JAL SHAKTI (SHRI GAJENDRA SINGH SHEKHAWAT): (a) to
(c) A Statement is laid on the Table of the House.

Statement

(a) to (c) lrrigation projects are planned, implemented and managed by the
concerned State Governments, as per their own resources and priorities. Role of
Government of India is limited to providing technical support, and partial financial
support in some cases, as per the norms of the existing schemes being implemented

TOriginal notice of the question was received in Hindi.
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by Government of India. Though techno-economic viability for the Major and Medium
Irrigation projects on inter-state river systems is to be appraised by Central Water
Commission (CWC) under Ministry of Jal Shakti, for minor irrigation schemes this
mandate also lies with the State Governments themselves.

Water Resources Department (WRD) and Narmada Valley Development
Authority (NVDA), Government of Madhya Pradesh, have informed that currently, no
such dam for small irrigation scheme is being constructed or proposed in Babai or
Chichali development blocks of Narsinghpur district at Madhya Pradesh.

NWDA has, however, informed that a major project, namely Shakkar
Pench Link Joint Project on river Shakkar near Hathnapur village in Narsinghpur
District of Madhya Pradesh, is at planning stage. The project envisages irrigation of
95,839 ha of land through pressurised pipe system, by creating a storage of 370.47
million Cubic Meters (MCM). The proposed command of the project includes
Chichali and Saikhera development blocks of Narsinghpur District, and Amarwada
development block of Chhindwada District of Madhya Pradesh.

It is further informed by NVDA that the project was approved by the
State Government in May, 2020 for an estimated cost of Rs. 3,381.80 crore at 2017
price level. Thereafter, in March, 2021, the cost of the project has been revised to Rs.
4,434.02 crore, with updation of price level and also inclusion of some additional
components.

2 berret |l : ARG ITFHMRT Sfl, 78 gow § REGEYR el 9 am9s el
T W & Siaid ynfad ofg g o & oy qier & fsior o (Rt am 572
..(FAL)... TE BT DY b TR BT AR §F B & IR 7 81 & T BRI
87 ...(TAY)...

1 o R IEmad - STl S, A R $ 99 BT G SR foffad
H 9T YTd R IG@T T Bl L. (FAYH)... S G JoERl B HRA IRGR
WARSHAT il Bl ... (HAYM)... 59 [Hd T IRAR ¥ UHT Bls IA1d gAN I
AT & Al BF SUD gRT fSUgd &R &1 3R THAHC B BT B B
gl...(FAIH) ... § AR GG B! AT AT8d1 8§ (b g8l DI 5T TRBR DI b
H R H (G 91 IRE HT THTHRATS FIoTde 1Y ST T TR AR ARBR H
fosdl W TR R afFa T Bl (haEH)... 396 IR 9 AT 9e &
SIMHRT & forv 3roe falRaa ) | Y BeT 81 IFpx Ud ford Siige diolde STx
R STet | B a1el 8 3R 98 Ul gl ... (FaHH)... 39 JIolae & 3R
THET Joft SaTIHE STATRET | revised cost estimate%EWQIG@(:l'Q price level & 1T
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IY additional component include R Y IHD HUR fdaR B & oy forar
gl...(TAYT)...

Sl BT WY HAT SN IS AN DI HUT BN b AT - Tastell WY ganad 87
... (STIHT)....

it o RiE Iaad : TRy, It I8 Uioiae HIRT & WX UR Hel T § $afely
9 IR H Bls GIAT <11 G¥G 81 ol I8 3! SIRIR T W Bl ... (FaEH)... 5
SRR 9 ST, SHP 918 # AT GG DI AHBRI < UTH 1. ... (FILT)...

it 1B e RIFET : SUMHIIT Felqd, Fa Ugel § A1 UG H31 311 AR5 ArGl Sff
D1 AT DHRAT AT § [ ITD! U8l b d1a STl ARVl &b &3 § WRA - 95
T fBU 81 ... (TG . 78T U< 3IR STNIG & tribal region H $¢ oIg BIc-
BIC ol ReU] & URFRIT SF &l...(FGUH)... 39 SN &I RArsd Hd &d
IRARTFTT ©0 ¥ STol A& B Fhd &, WG aRATd & AIoi H S gT+1 77dT 5
.. (AU ... H 37U HAEFH F H3] Sl I IS S a8l g b S RERE S+
B! RaTgd B & [T WRPR RIT U8l HR I8! 8 3R [l Seal IS4 o1 fbar o
AHATE? ... (L) ..

st Tors fiE dEa - A STHHIER 7R IGY, A e 3R HeT Bl
SIHRY & fofq H A B Ared § b A=y yer #31 Sif & qriae= d oo 4
2019 H ARBR 9 & 18 STl Wh AMHAT AT fBam 737 471 ... (FGEH)... < b
giaT 270 RTAT H, ST81 UM &1 TR G4 SAT&T ([Gareia o, 981 I8 ol IR
&I T Y AfhT 39 g4 F B I & 700 B N H 3 AT Bl IR b
2l... (AL ... AT YT BT Ahers BT, SU Tgorl, SHHT AREUT HRAT AR T
& ToIT TAT T2 BT ST DI STl GR&T b foTY IHbT YN BRAT 99 &b WA &
foTT I SIS Bl...(WAYM)... H AT 9eR HI 39 U &l SoM & oIy
S BT AT 1 BAR G HAT Sl & ARiee H 154 fa<q T = fafi=
1Al P d1G Sl GRIRT Bl AT DI &, SHBT 30 WIS A7 U1 & el |
SS! §% ArSIRI & oIy SRS 5T 5. (@E)... SHP SN /I H I
S BT & FoIT =RIRT & RIa=el] & Sl B, ... (G ) ...

SNt ST : AT S, SMUHT BIs 91d Rbis IR ) off I8! g1 3T Il §
AP 39 ARE I IS IRARTSN & RIATH ST AT Bl feved B Vg &l FaTd-
STATd I B &.... (FAGH)....
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it o e dETad - 39 Ao W Od IR Sl B 8 91y, ! g
TS TS Y 3R TAR) IR A fUoe auf § 39 g% fHa1 81 ... (gag ). .39 In 4
gH ST WRBRI b 1Y FRI AT A1s7 W1 61 21 SHRT YRT 74714 © fb I w1
UR JUTArT IR T YR eh Se URT [T ST bl (FQET)....

ft SURHTfa : T AT 139, 1. BT @HF|
Annual expenditure on Government advertisements

*139. DR. FAUZIA KHAN: Will the Minister of INFORMATION AND BROADCASTING

be pleased to state:

(a) the annual expenditure incurred on advertisements by Government in the last
three years, Ministry-wise; and

(b)  the steps taken to rationalize and minimize the cost on advertisements?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRI ANURAG SINGH
THAKUR): (a) and (b) A Statement is laid on the Table of the House.

Statement
(a) The details of Ministry-wise expenditure incurred on advertisements by Bureau

of Outreach and Communication (BOC) in the last three years are available on the
website of BOC i.e., www.davp.nic.in.

(b) BOC has undertaken various strategies to rationalize advertisement
expenditure including integrated campaign, theme based campaigns, increased
emphasis on low-cost advertisements on digital platforms, using less print space with
focused content, better positioning of campaigns for target beneficiaries, etc.

it STUTIRY : ST, BRI W, 39 U+ Wi TR SV ... (FLH).....

S1. GBI @ : ITFHIRT ABIed, § 370 A W § ...(FFEM)... 3R H g
HRAT FTE 3, b 39 FHT I8 | et il == &1 fSATS B 381 2, 39 41 B AT
<M ... (YD) ...

#l ITQURT : S BN @, Y Ygdl FeiHes] g8| ... (Fae)... I8l
HeAHCN | ... (FAYT)... HeH, TRIY, AT FaTd Y& Fabl o, ...(FIHH)... T W
AeiHe o Fdhdl ol ...(FaYUM)... b AqHhT 929 & Rebls TR S|
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. (TAY)... U9 B RIS W QI ... (FAYH)... U S99 9w-ad gl
...(HAYT)...

S1. BIfSTIT WM : National security U, ...(GUM)... 39 IR 31T Il HI AT S|
..(FAYH)... SUFHIRT A, Jg A 3T T 3R 39 99T & A H I8 38
HRATABAN G ... (TIHH)....

oft ST : U3 9 AN Bl L (HAHM)... YD U39 39 dard |
AT el &, I8 RIS W T8l o T gl ... (FWAUH)... Wilol, Y FdTel el
ST T8 &l ... (FAHT). ..

1. BT  : -

SHRI ANURAG SINGH THAKUR: Sir, the statement is laid on the Table of the House.
..(Interruptions)... She has not asked any question. ...(/nterruptions)...

st Suumfa : oy g4 T second supplementary t@jﬂ, SIRS RG] ENISG
e, 18t qoll, O sSirsid 8l gl .. (AU ). ..

1. BT E e :*

st Suumfa : S 9aTT ¥ N SNMUel U 8NN, d H permit B
..(FAYT).... IB WRURT T8I 7, 79 981, I8 RPle IR Tl S| ... (L) ...

1. BT Ee ;-

21l STAATIR : S1. [IHI™ HETH| ... (FGUM)... FATd $V 3R 8, 3T $ AR $8
BBl ... (FAYM)... I8 9 & AHel 2l 2 ... (FAYM)... WISl ... (TILH). ..

S1. fIeT A'TH : A%, 3R)71 /A1 S 9 98 FHEd1 & (&6 ... (FaE)... S s &y
ST &, S99 behavioural change dgd SIIal 3T A hdl gl (YT SN o
TS R AAATT | behavioural change 31T AT 81 ... (FGET)... AT HAT ST
A T Ig U B b ReR g1 it Y fagmue faw 99 €, &7 9 S¥HT impact
analysis @R 87 ...(TAY)... SHD] AAX &RAT §aTl, A1 ARN &b behaviour H
fohaHT IEeTTd AT 3R fh TRE I creativity use YD HF F HF WJ H I§ SITST

* Not recorded.
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ANl T Ugd, I8 SHDI Ard 8RN ... (FILH)... AT I8 FaTd & & HT impact
analysis & X H P13 study BId 87 ...(TAHM). ..

it STRTT 18 SIPR : AT IUFHMRT Sfl, AR AaXg - 9gd Agdqul a9
ST B ... (FAYT).... { AP ATH ¥ 3P & § A AR § ... (FALTH)....
3R QX [ B 3T BRI TS g 1% 9 AXBR 7 Sil advertisement &, SHD!
rationalize ®X1 & oIy TH G IUATS B (AT 3R ST cost on
advertisement &, S9H HI SHHT Bdb TSI &l ...(FAUN)... ol Al B g8H
integrated advertisement & HIETH W 8H 31T 9¢ & (YT 3! &1 BT,
2014 ¥ Y8 3R advertisement @I Q&I L (HAYTF)... leaders AT eminent
personalities TX, ...(FAHM)... 39 UX 3TeTT- 3T HAT 3191~ 319 advertisements
ST AT ... (HAH).... B9 SABT W 27 F HF P 7 fHA1 & ... (Faa ). iR
TG H3ed Sd! <dT 81 ... (FAY)... S8l d® messaging @1 914 8,
communication @1 T &, ...(TAL)... AXBR - 3D HUR HI &I 3R 9 < Y
o STHaT I T Wit NN 3R SITwGdT Y qgt\l, SHI(?*IL: integrated advertisement
Bl AR A AT 81 ...(FAUT)... SHBT 9gd 91 BT I8 gall b Sl b
HXBR DI T 3R BRIHAT BT g BT AqaR il el .. (a@em). .. iR a7
B A @ H HH Y 31ME Bl ... (A 9P [T, oI gl fasie Ha= a1
qTfelaTHE B9 YT H Ig BIAhH BIdl T, Al SHd o1V advertisement T STTa
o, ...(HAY)... 3 I8 el BT STl ... (FAL)... 3F Hdd invitation T
AT Bl ... (AL, S99 39 R 9 9 &I 1 21 ... (=ag)... S onon-
communication advertisement %\’, SN tender %\', job & %I'Q %\’, CICARRE] %\',
(A IGD] |l 9 el BITT &R ST Bl ... (FALH)... T portal b
details & & ST &, ...(FAYT)... dIfd 9 IR SITH 39! details I <@ b |
..(TAIT)... THBT BIIGT I AT & (b WRPR Pl T HH SIx gall, olfh
SIFHRI qm_\P[ firelt ol Uzl 9 d8aR messaging Eé, I ARBR F communication &
%0 98d) & fRaT 8 @i non-communication & HUR 3TAHT &Y HH 6 BT BT
fear gl ... (aaum). ..

MR. DEPUTY CHAIRMAN: The House stands adjourned to meet at 2.00 p.m.
[Answers to Starred and Unstarred Questions (Both in English and Hindi) are
available as Part-1 to this Debate, published electronically on the Rajya Sabha website

under the link https://rajyasabha.nic.in/Debates/OfficialDebatesDateWise |

The House then adjourned at twenty nine minutes past twelve of the clock.
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The House reassembled at two of the clock,
MR. DEPUTY CHAIRMAN /n the Chair.

STATEMENT BY MINISTER CORRECTING ANSWER TO QUESTION

MR. DEPUTY CHAIRMAN: | have to inform hon. Members... ... (Interruptions)...

SHRI DEREK O'BRIEN (West Bengal): Sir, please. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Hon. Members, | have to inform that a Supplementary
List of Business has been issued today regarding consideration and return of The
Appropriation (No. 4) Bill, 2021 and The Appropriation (No.3) Bill, 2021. The
Supplementary List has been uploaded on the Rajya Sabha website and the
Members' portal. ...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, we want peace in the House. We also want peace
outside the House. Let us be frank. The Opposition wants peace inside the House
and outside the House too.

MR. DEPUTY CHAIRMAN: Please.

SHRI DEREK O'BRIEN: Why are Opposition Members being bashed on the roads of
Tripura? See the video footage, Sir. These are Members of Parliament. Here we
want a discussion also. ...(/nterruptions)...

MR. DEPUTY CHAIRMAN: You are a very senior Member. ...(Interruptions)...
Derekji, you are very senior Member. You know the norms. ...(/nterruptions)... You
know the norms. ...(/Interruptions)...

SHRI DEREK O'BRIEN: Sir, we want discussion on 'Pegasus', on farmer
laws....(Interruptions).... Sir, what has happened in Tripura? See what has
happened in Tripura. ...(/nterruptions)...

MR. DEPUTY CHAIRMAN: Nothing is going on record. ...(Interruptions)....Nothing
is going on record. ...(Interruptions)... Statement by Minister Correcting Answer to
Question; Shri Ajay Bhatt. ....(Interruptions)... Shri Ajay Bhatt, please lay it.
...(Interruptions)...
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& AT H Aoy HAY; 9T Fe HATed § o w3t (3ft 3o wg) : wEiey, H
"Ref YRTSSTHI T FSTipR o & Hae H 26 Jellg, 2021 D1 197 T H AR fbel T2
654 & faU 7Y IR & g U fqavor (st q2r fawl #) 991 ged UR Il

gl

GOVERNMENT BILLS
The Constitution (Scheduled Tribes) Order (Amendment) Bill, 2021
MR. DEPUTY CHAIRMAN: Now, Legislative Business. ...(/nterruptions)... Bill for
introduction; Shri Arjun Munda to move for leave to introduce the Constitution
(Scheduled Tribes) Order (Amendment) Bill, 2021. ....(/nterruptions)...

SHRI SUKHENDU SEKHAR RAY: Sir.... (Interruptions)...

MR. DEPUTY CHAIRMAN: Nothing except the Minister's speech is going on record.
...(Interruptions)... Nothing is going on record except Minister's speech.

...(Interruptions)... You have no permission. ...(Interruptions)... qHI e,

MY ST B IR Tl B ... (TaEH). ..

ST BRI 3 (31 3] 1) : 781ey, § URITg SRl & b 3180l Uasl X1y
& g # IfId SonfaEl S g B SuidRd B & forg dfdu (ergfaa
SITSITICIAT) 3ATQeT, 1950 T 3R HNGT B+ P (7Y fAedd Dl YRR B Bl
31gAfc UgT Bl STyl

The question was put and the motion was adopted.

371 STS[7 HST: Ay, H 9IS Bl YR:FAMUT BT §J... (Interruptions)...

The Inland Vessels Bill, 2021

MR. DEPUTY CHAIRMAN: Now, the Inland Vessels Bill, 2021; Shri Sarbananda
Sonowal to move a motion for consideration of the Inland Vessels Bill, 2021.
...(Interruptions)...
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THE MINISTER OF PORTS, SHIPPING AND WATERWAYS; AND THE MINISTER OF
AYUSH (SHRI SARBANANDA SONOWAL): Sir, | move:
That the Bill to promote economical and safe transportation and trade
through inland waters, to bring uniformity in application of law relating to
inland waterways and navigation within the country, to provide for safety of
navigation, protection of life and cargo, and prevention of pollution that
may be caused by the use or navigation of inland vessels, to ensure
transparency and accountability of  administration of inland water
transportation, to strengthen procedures governing the inland vessels,
their construction, survey, registration, manning, navigation and such
other matters connected therewith or incidental thereto, as passed by Lok
Sabha, be taken into consideration.

The question was proposed.

#it STHTART : A HAT S A 9t qa BR (S1 B.L. (Fag)... 39 § HEE
Wihd Bl i & Y §ISC B BT §l...(FAYH)... N wRGRIE Mizd
... (AGH)...

it sifepRe Miver (o) : AT ST Fel, I8 f9d Il & ifeRi W
WY B...(FAIH)... IR & FEHR $HI dolg A BEH 3o H g
Bl...(TAUF)...  HA SUAT HINO FH Yed W @A B goleid o
ST, (AGET)...

ft STUTIRY : AT AR, FS H 37U e I FHT Ueol IR I BT Sl
g, SA®T & UIe BT, (FGHM)... SHS! ST 2 Bl...(FAEM)... AW
SR, 3MUdb YT §la™ HI AIBT Bl...(FGEH)... 3MY A 979 il Al
gl...(FGHH)... 5N 72 NER SN, MY SIfefvl... (FGEH)... F29 UER i, Rk
JATYHT WY &1 RIS UR ST (TIHT)...

#t ALY UER (SIRES) : ABIGY, H §9 URA1d & deied 9 W dRdl § 3R
FHLT HRAT §l...(FAYT)... Sir, "The Inland Vessels Bill, 2021' '3 ST
ferres, 2021" BT FEcayul Tepfr &1 MR g4t d2g 4 fhan S daodr @ b I8 fd
100 AT & |1 SITGT R B Dl I BT T BRAT 8. (TALH).... HBIGY,
USaT B ST ¥ 1 1917 3 941 21| ST 98 T8, offdhd ARBRI 1 9 F1I4-
BT 6] gaol, dieh I BT QL DI I~ § I1e7eh g9 X2 | H U IR qer
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3, #ff R AT SN DI AT 71 A, TR 9 SIHAl H 98l1d B 37 B
T, <TS1l | 91 BT IRAT BAN ol TR a1 81 .. (Faem)...

YR § AMR 3R U & ATH | AR & IR I 78 91 T8l 2l
.(GLT)... BT &1 H ORI H GIATIRT I Dl FoIRh! fARTAT I H QA fhaT
AT 21 U 3R TSWT Ul Ud A, STgi Ui E! B Giol & T3 8, S 79 3R
HAMICIHAT & A FUR & 7 I BT S ) ... (FIIH)... IE 39 TG
SfABT &1 YHIT ©, S WRT & gIRT YT & A1eH W TR BRI &6 o7 SUIRT fhar
ST AT .. (HLT)...

Heled, Ardi &1 IUINT 98 YR &1 89 377 S8 & UIe 3R R O Y
dl gART GRS HATY T i< et I3 & [IaR A 3el el 81 ...(HIHH)...
ST hae = YA I, WAl 3R &9 BT 7T IR TS MR 27 9 ° uiReifye &
WY H PO a1 A8 Al g&cl § hac o O el (o1, 99 U4 A I8 Bl (% g3 HIANR
IR 6T <A1 ...(HIHT)...

S Weal & A1 H g8 Hel aredl § [$ ¥ 3R Pac & 49 gs dradid b
THTOT 2 foh S ST H 91 ATE] BT a2y AR & {10 SUART foan sirar
..(TALT) .. 3F T AT T 2 [ &9 98 doil A e fEfora Al &1 aRw 9
T2 21 BHAR T H#AY St 9 3H & AiNIG ®l 99 fIHTT &7 YR <&x I8 nfed faban
g o Afeal & A1egm | 3 H ¥ AR @ fha-! S A9aE 81 ..(FaH)...
HEIGY, 3 P&l & A1 § g9 e BT GHAT PRl § 3R ARBR Bl g=iars <l gl
. (FAYT)...

SHRI PRASANNA ACHARYA (Odisha): Mr. Deputy Chairman, Sir, this Bill is
replacing one of the oldest Acts prevailing in this country. ...(Interruptions)... The
Indian Vessels Act was passed in 1917. ...(/Interruptions)... Now, this Act is more
than one hundred years old. ...(/nterruptions)... During the last Century, many
things have changed. ...(Interruptions)... So, it is necessary that there should be a
new Act in its place. Therefore, it is appropriate that this Government has brought
this Bill. ...(/Interruptions)... Sir, the transportation of cargo ...(/nterruptions)...

21 STQHTIRT: AT TS, Ioi [l ave A 91 hed 911 98 81 3rdaid B
2, Jgl fodft TRE o ReIST riacia g1 fosdt it e & g1 RIS &=
RGBT 2, AT 2, HIIT VAT 7 BN .. (FILTH)...

SHRI PRASANNA ACHARYA: Transportation of cargo through sea is not a new thing;
it is a very old thing. ...(/nterruptions)... In the olden days, it was mostly through sea
route ...(Interruptions)... Sir, | take the example of my own State, Odisha.
...(Interruptions)... There was a time when Odisha was very rich in trade and
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traders. ...(Interruptions) ... The businessmen of Odisha were called 'Sadhaba Pua’,
which means 'trader'. ...(Interruptions)... They were exporting textiles, foodgrains
and so many things through ships from Odisha to the Island of Java, Sumatra,
Borneo and Indonesia. ...(Interruptions).. This way they brought so much fortune to
Odisha during those days. ...(Interruptions)... So, it is not a new thing.
...(Interruptions) ... Unfortunately, now our habit of transportation of cargo through
sea route or through waterways has been limited. ...(Interruptions)... | am
astonished to know that hardly we use this sea route for cargo transportation.
...(Interruptions) ...l think, it is less than one per cent of the total cargo
business...(/nterruptions) ... Therefore, Sir, we should give much emphasis on this
because when we do cargo transportation through sea route or waterways, we
pollute less and oil consumption is also less which is beneficial for the country.
...(Interruptions) ... One question arises when the State Government earlier, under
the earlier Act, was authorised to frame the needful rules and control the shipping,
why then everything has been centralised. ...(Interruptions)... | was also under this
misconception, but after going through the Bill, my mind is very clear. Now, under
this Act also, not many things have been centralised. The State Governments will be
making their own rules and implementing them on ground. ...(Interruptions)...
Therefore, there is nothing wrong in the Bill. As | said, Sir, less than one per cent of
the total traffic in India is through inland waterways, though in the United States, 21
per cent is through sea route or inland waterways. ...(Interruptions)...Therefore, we
should try, as far as possible, to use our waterways because all our road transport is
congested; all our air transport is congested....(/nterruptions)... Therefore, |
welcome this Bill.One or two very good provisions are there in this Bill.l will cite only
one example regarding penalty. ...(/nterruptions)... One good provision in this Bill is
that if a vessel master abstains from rendering assistance to a nearby ship in distress,
under the distress clause, he will be penalised with a fine of Rs.10,000.
..(Interruptions).. The provisions in the Bill are very welcome. ...(Interruptions)...
So, this Bill is informative. This Bill is ...(/nterruptions)...and this Bill is a game
changer to the present law, the Inland Vessels Act of 1917. ...(Interruptions)... With
this, | support the Bill. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Dr.Banda Prakash...(Interruptions) ...
DR. BANDA PRAKASH (Telangana): Sir, | rise to support the Inland Vessels Bill,

2021. ...(Interruptions)... The Bill replaces one of the oldest Acts, that is, the Inland
Vessels Act, 1917. ...(Interruptions)... The country has more than 32,792 kilometre
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length of rivers and canals. ...(/nterruptions)... Out of that 15,412.25 kilometre is
navigable length. But as per the Government records, a total of only 4,000
kilometres of inland waterways have been operationalised so far. ...(/Interruptions)...
After 72 years of independence, we are unable to utilise inland waterways.
...(Interruptions)... Around 111 waterways have been declared as the National
Waterways as per the National Waterways Act. ...(Interruptions)... The inland water
transport in the country is a fuel-efficient and environment-friendly mode moving
around 55 million tonnes of cargo. ...(Interruptions)... However, the inland
waterways transport in India is highly under-utilized as compared to the developed
countries. ...(/Interruptions)... Particularly, | wanted to say that this Bill is a unified
law for the entire country instead of having separate rules and regulations framed by
the States. ...(Interruptions)... But the entire control is in the hands of the Centre.
There is no role for the States. | request the Government of India that there should
be some role for the States also because there is a lot of waterways in the
States...(Interruptions)... | wanted to make another point. ...(/nterruptions)... The
operational inland waterways transporters are limited in Godavari and Krishna Rivers.
...(Interruptions)...  In Godavari, more than 500 kilometre length is there.
...(Interruptions)... Out of that, 450 kilometre is navigable length. In Krishna River
also, a total of 300 kilometre length is there. ...(/Interruptions)... In Telangana, out
of that, 230 kilometre of navigable length is there. ...(/nterruptions)... | request the
Government of India to develop waterways in Telangana, particularly in Krishna and
Godavari rivers. Thank you.

MR. DEPUTY CHAIRMAN: Now, Dr. M. Thambidurai. ...(/nterruptions)...

DR. M. THAMBIDURAI (Tamil Nadu): Thank you, Mr. Deputy Chairman, Sir, for
giving me the opportunity to participate in the discussion on the Inland Vessels Bill,
2021. ...(Interruptions)... | want to bring to your kind notice that | was also the
Minister of Shipping and Surface Transport in 1998-99 in Vajpayee Government.
...(Interruptions)... | also tried to bring so many Bills like this one to develop inland
water transport at that time. Sir, the existing Indian Vessels Act, 1917 empowers the
State Governments to frame on their own. ...(/nterruptions)... Now, the proposed
legislation intends to bring uniformity in this provision in the respective States so as to
promote economic and safe transportation and trade through inland waters, and,
protect the interests and needs of the stakeholders. ...(/Interruptions)... Further,
the State Governments are being entrusted with the power and responsibility to
implement the provisions of the proposed legislation in accordance with the standard
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and measures as may be provided by rules by the Central Government.
...(Interruptions)... Sir, you want uniformity in the rules and regulations  to
promote trade and safe transport in the inland waters. At the same time, the
provision says, "to empower the Central Government to provide uniformly the
applicable standards for seamless and safe navigation of inland vessels by rules".
...(Interruptions)... Sir, we represent regional parties. We are always fighting for
more powers for the States. But this Bill intends to take away the powers of the State
Governments. That is the only objection. ...(Interruptions)... | have no objection
with regard to the intention of the Bill that you want uniformity and everything.
...(Interruptions)...  But, if in the name of uniformity, you are taking away the
powers of the State Governments, then, our federal system will collapse. That is the
only point that | wish to make.

At the same time, | have a request to make to the hon. Minister for Shipping.
In Tamil Nadu, we have the Buckingham Canal along the Coromandel Coast.
...(Interruptions)... In British period, lot of navigation used to take place and a lot of
cargo used to be moved from Andhra to many places. ...(/Interruptions)... But at
the present time, the Buckingham Canal is not being fully utilized. It is polluted now.
Therefore, | request the hon. Minister to please take interest to develop that Canal
and promote inland transportation. What are the steps that the Government
proposes in this regard? To develop the trade in Tamil Nadu and Andhra Pradesh,
this connectivity is very important. ...(/nterruptions).. Once again, | request the
Minister to take action in this regard. Thank you.

MR. DEPUTY CHAIRMAN: Next speaker is Shri Ayodhya Rami Reddy.
...(Interruptions) ... Shri Ayodhya Rami Reddy. ...(/nterruptions)...

SHRI AYODHYA RAMI REDDY (Andhra Pradesh): Mr. Deputy Chairman, Sir, | thank
you for giving me the opportunity to speak on the Inland Vessels Bill, which the
Central Government has introduced to replace the Inland Vessels Act, 1917, a
hundred years' old Act. ...(Interruptions)...

ft SURHMF : A GeR, HiT IR 98O AGIGT &I UTel DR ... (FGHH).....

SHRI AYODHYA RAMI REDDY: Sir, the provisions of the Act must now contain
...(Interruptions)... the Sagarmala project since 2016 when the National Waterways
Act, 2016 was passed by the Parliament. ...(/nterruptions)...
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N SUYEfd : AT 99, Wic TR SSdN §9 AN BT AR T B
.. (TGT)....

SHRI AYODHYA RAMI REDDY: Sir, under the leadership of the hon. Prime Minister,
these initiatives have amended the old frameworks of regulation to enable multimodal
logistics and must be embraced keeping in mind the concerns of the environment
security and the safety of transport. ...(Interruptions)... Andhra Pradesh is a State
with rich network of inland waterways and comprises River Krishna- Godavari, their
deltas and the second-longest waterway in the country. With the Buckingham Canal,
the Eluru Canal and the extensions of Kakinada to Pondicherry along with coastline,

there is a great value that is going to come from this Bill. ...(/nterruptions)... This Bill
will have huge implications for our State and we hope it positively enables the Inland
Waterways in our State. ...(/nterruptions)... The Bill will regulate safety, security
and registration of inland vessels. ...(Interruptions)... It is also hoping to build a

central database with the details of vessel, vessel registration and crew on an
electronic portal. ...(Interruptions)... With this, it aims to bring uniformity in
application of law relating to inland waterways and navigation within the country.
...(Interruptions)... The certificate of registration granted under the proposed law
will be deemed to be valid in all the States and the Union Territories and there will be
no need to seek separate permission from States. ...(Interruptions)... We hope that
this provision has been enacted with due regard to States' jurisdiction and in
consultation with the line Departments of the Ministry of Ports, Shipping and
Waterways. ...(Interruptions)... Any loss of revenue must also be compensated for
the first five years by the Central Government to the respective States.
...(Interruptions)... It has expanded the definition of inland vessels which now
includes both mechanically propelled inland vessels and non-mechanically propelled
inland vessels with an exception for fishing vessels. ...(/Interruptions)... In the same
vein, it enlarges the definition of inland waters by including tidal water limit and
national waterways. ...(Interruptions)...  Constitutionally, inland waterways is a
State subject but shipping and navigation on inland waterways which are declared by
the Parliament as national waterways come under the Union List and thus the
Centre's jurisdiction. ...(Interruptions)...  Additionally, mechanically propelled
vessels are under the Union List, but the State reserves the right to regulate all non-
mechanically propelled vessels and all taxes on inland waterways accrued to the
State. ...(Interruptions)... State Government under the Bill will be responsible for
registering non-mechanically propelled vessels which were earlier not included in the
regulations under the 1917 Act. ...(Interruptions)... These can be enrolled at the
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District level or the Taluka level or the Panchayat level. ...(Interruptions)... The
State Government has also been asked to appoint officers to act as surveyors of
inland vessels according to the criteria and qualifications outlined by the Central
Government. ...(Interruptions)... The State Government is empowered to appoint
designated authorities within their own jurisdiction. ...(/nterruptions)... The
authority would also deal with pollution control measures of plying inland vessels and
the Central Government has to designate a list of chemicals, substances, etc.
...(Interruptions)... lts efforts are in the right direction. ...(/nterruptions)... We
support this Bill. ...(/nterruptions)... It has witnessed some capsizing incidents.
...(Interruptions)... We always support this kind of initiative. ..(/nterruptions)...
We would like to offer our commitment to the updated vision of the Inland Vessels Bill,
2021. ...(Interruptions)... Thank you, Sir.

it STFUTIR : 371 S IgCHI. ... (FAUM)... AT SI9 STSTH, HUAT MY It |
STV, 3MYd Sl &I HIBT B, M9 (U e A deil... (FAHM)... ARdel A
STSCH ... (FALIM)... A1 ) [IerHR y9Te 9TG ... (FaET) ... |1 faerR
TG f9TG, 3MI®! Inland Vessels Bill, 2021 9R ST E... (RIGET)... 3T7R 31T 59
QR T HeIl, Al YD 91 Rebis U= AT, .. (D). ...

st faemR gue Aue (SR <9 : A SUFYYRT 7EIGd, IS b GHT H
G ST A8, 2021 ST AT &, ST Q2T T STQIAT SicR- AR IR &=+
R Jo7 B...(FagT™)...

st SUYURY : 3R MY 9 fayy W F81 dieldl, 1 3Mud! 919 Rdbls IR
ST, .. (STGHT) ...

it frermR gre fne

it STHRT : YD 1 Repie W &1 S, (Fagm™)... Ifd M 9 fawy
R et & oy 3raeT 9 e 8, safery Fawa: smuad! fasdt o fawg = aieq &
SITSId Aol 2l... (HAHT)...

it farermR gre fAwre -

* Not recorded.
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it ST : A A G SR T ... (FEYF) ... JF1 41 Gl AR
TAT| ... (FAGH)... 3 BIbHGAl dig HHARI...(TAUM). .. AFRTA BABHGI
dig PARI...(FALT)... RIS BABHG AT Xdlg HHAR|...(FGE)... AT 571
TGN 3STIdl . .. (AT )....

ARSI 3R AfABIRAT 73 § 59 W3 ¢ IME™ Ie[a) -
JIRAT AR, |G FHET St Sl I8 96T b 3¢ &, I8 984 important Tl
Bl...(TAAH)... § 59 9 &1 GHT B & fofg gt urdl &l IR A Tl gt g
...(FAYH)... TB W 9gd S 8 T8T &, ofh 39 e H 9 o &l i
ISR 89 99 ART 31 21...(FagM). .. fhar §f Emar o1, d ff S99 dlg
B Tl TS qTell &l ... (FAL)... A FId=1 SITST BT B3I, 89 S Sara] faad
I S| . (TAEH)... FTIAT 1 SRAT 8, ST 9T HRY, offdhT <21 &l
FAN B AR 8IR R & AR S BT Dl DRI AMTh HIR B
...(TAYT)...

it STHHTART : HUAT fAvg W Fifery] ... (Tau™). ..

S} IS IS :
"3IT9 §1eT X8 & [ 2024 T EINIT To,
otfdbreT 2024 5 8IFTT IR~ HI&1 BT &1 Tl BT Hedll”

it STFUTIRT : AT TS J(S[del Sil, Ul f[avg U= qiferyl... (a9 ). ..

it IMEN SB[ : IE Sl [ B, UE eI e fIEId, 2021
gl...(TAYT)....
N> SI=T]INYT STTI BT GI 81 VeT & [,
favreft gorl 7 X BT 8197 faber!”

... (AT

it SUUTIfY : FE ereTae o, O faw Ux 31y 91 X7 8, ST Bl gofeid B
..(TA).... Rt ST fAeTe # oo 91 AT BRI ... (=L ).

#t IME IBEA : H I U] B NG A TH 9 BT FHLIT BT B
..(FAYT)... b 39 ST B ATl Bl TS HRYI ... (FIHH)... IR, Ao
ST 81 BT 7, ST A S HT 7Y RIS B IB 2 ... (FaLH).....
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it SURUF : g=Ia1G, g=Iars| ... (FAGHH).. ..

it AT 3MSTae : IATTY U T 48 HIRY 3R F A B dTed ARN Bl TS
BRI ... (HAUF)... EH B dTel SR & ARN Bl Is HRYI ... (FIHTH)....

ft ST : TIaTE, g=AS| ... (FQM)... I=Id1G, AT STl ... (L)
§ g e DI AT BT 5l ... (A ... eI FHAR I S, 3179 T8l 2, 3Teh]
T BRI AT 11 ... (FFE)... 3R AT 39 fA¥7 TR diefd 2, Tl AMDT 3ol Bl
. (TAUF)... 39 favg ) T8 9o, a1 Mua! 919 Rére W F81 Srel
..(TAYT)..

M gofa FaR T (T oEE &, Reeh): SRy wee, a8 S
<IN S fagye, 2021 1 R8T 8, H sUh 9@ H 91 dRal g
..(FFH)... R S BT (B S AL H TS IR J3T1 8T &l ... (L)
I8 BT b 1Y W F1 1B ... (FGEH) ...

7t STAUTI : 3777 I97 4R 21 911 72 &, SV H IR STl &l ... (). 571
JEUTS EXONMTS AIGRATN ...(FAYF)... it IAIE SoOius AreRam
.. (FGIT)....

Y AU TRONATS MBRAT ([ORIA) : AT ITFHART S, # ToRT 9 g
..(TAI).... 31 39 TRAYUl H& H dii B HibT ATl 8, $9b oY H 39K g
...(STALT) ... ITTHTYRT ST, A 7241 S S 9t ol 311y €, a8 9gd Agcayuf
gl ...(TaE)...

1 STAUTIRT : [T ST, ATYD] DI G140 RDIS UR T8I ff R8I & ...(FG)... 319
vy ©R 9E1 911 2 €1 ... (HAYM)... qHT M foran 1 ... (agm)... R
3BT SIGRT W AT (ATl ... (FGEH).... YD fAvT R i1 &l ... (L)

S} AT OIS AIGRAT : HEIGY, H AP AT I Bl aredl g b § FTe]
e ST B STHYRT 3R I Sl BT THYF I 31T g ... (FAYH).... H IR
fTet &1 9Tl B, 3AfTY SRSl 3R STETSll &l g™ & RN 3R Hfrgal &
IR H Hefl-wify S €1 ... (FaEE)... 39 9 & oM ¥ IR SfoAsal ) a

* Not recorded.
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SITGHT SR G YT ... (). 39 [ & JgaR, 59 f4a # Ry, =714,
ATt aTel STETST, HeaR STaTl iR ferry aiRE B el B f3aT B ... (@), ..
9 fodt # IR @t giagn | 73T DI & IS Bl L. (FAEH)... ST IRGRH
AR <Y H gl ... (FWAYF)... ... SAD! @iy, AW e | FMfgaa gl
..(FAYT).... 59 (4 A STETSI DI GR& U 81 ... (GE)... I8 91d 954 o
ST Bl .. (G ... - 9Te & 3t ot 9 TR &1 [RAfG 3 A et s
3R 9% gHT ¥ 99 ST ...(FIHH)... |1 B A2, F75 IR ... (FGEH). ..
golagid scl Rbls & S ... (HAH)... 39 RPbis H§ el &1 IoRg e ,
qAD G ... (FAY)... AR SIRT (BT g AlcThde el Q| ... (Fag). ..
9 a0 § Sacfic %S & uEyE fhar g . (age)... RN &
Y. . (YT .. I ADHRI DI ATSTI31, L halesd 3R STETSl &b ge-Fe ol
BT BT .. (FAY).. [Tt I e areft i ... (2aem) ... 39 9 | 5 SR RI
®1 IR-Harferd ST & gga AR TNiaxr & fog duds FeiRd #371 &
IfTBR A ... (FAIH)... ST ESHT IS 8, 98 2024 H G &S SN
...(TAU)... I, I8 3MYY 8 el -Tal gl ...(hAHH)... HAIG! ATed qgh]
ECIPN ...(FAYT)... THH U8 HIAT A1 ... (FGE) ... BB ANT Y 37T &
REIE BI IR B ...(FAY)... B I CFIRR Bl ... (FAL)... BTHI AN ST ¥R
PR, (FALT).. Y AXBR BT JHA DR I8 & ... (TALM). .. AT AN DI S8 &
fed H &M B3 & foly, <9 & Bd # 9 ™ & forg W&t a1 &1 ... (JHag ). 51T

fewe, o9 MRd, 1T & Y|

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, the Inland
Vessels Bill, 2021, was introduced in Lok Sabha on July 22, 2021. ...(Interruptions)... It
replaces theInland Vessels Act, 1917. ..(Interruptions).. It prevents pollution.
..(Interruptions).. Vessels will discharge or dispose sewage, as per the standards
specified by the Central Government. ..(/Interruptions)... The Central Government will
notify the list of pollutants which will be prohibited for discharge or disposal.
..(Interruptions)... In respect of the powers of the State Government, it appears that
it is interfering with the powers of the State Government. ..(/nterruptions).. It is a
federal structure. ..(Interruptions).. The powers of the State Government have also
to be considered, relooked into and necessary amendments made in the Bill to confer
the powers in respect to State Government where the respective vessels and
business are going on. ..(Interruptions)..  The Bill also states that the State
Governments are duty bound to implement all the provisions of the Central
enactments. ..(Interruptions).. Therefore, this is nothing but interfering with the
administration of the State Government and the federal structure. ..(/nterruptions)... |
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request the hon. Minister to consider and make necessary amendments in this Bill in
this regard. ..(Interruptions)... Thank you, Sir. ..(Interruptions)..

MR. DEPUTY CHAIRMAN: Hon. Minister, please reply.

SHRI SARBANANDA SONOWAL: Sir, | am really grateful to all the Members who
have spoken on this Bill. They have extended their support very positively.
..(Interruptions).. Under the visionary leadership of hon. Prime Minister Narendra
Modiji, the Government of India is following the approach of reforms to achieve far-
reaching infrastructural and legislative reforms. ..(/nterruptions).. At present, the
navigation of mechanically propelled inland vessels plying in inland waters of the
country is governed by the Inland Vessels Act, 1917. ..(Interruptions)... This Act has
become obsolete and inadequate to address the increasing complexities of this
sector, and the operational bottleneck which inhibits smooth and inter-state
movement of inland vessels across the country. ..(Interruptions).. To promote
national integration, the potential of inland water transport, and promote it as a
supplementary and eco-friendly mode of transport to the congested road and ralil
network...(Interruptions).. The contention of some of the hon. Members that the
Central Government would be infringing upon the rights of States to legislate on State
List, intrude into the domain of the State Legislature and affect the traditional
fishermen and movement of their boat, are completely unfounded. ...(/nterruptions)...
The new Inland Vessels Bill, 2021, is designed to encompass trade and transportation
by inland vessels throughout the country without any hindrance and would act as a
major agent of national integration. ..(/nterruptions)... Sir, the proposed Bill will make
inland waterways sector more attractive to investment resulting in more employment
opportunities, more avenues and more economic development in the State. Thank
you, Sir. ...(Interruptions)..

MR. DEPUTY CHAIRMAN: | shall now put the Inland Vessels Bill, 2021, to vote. The
question is....(Interruptions) ... JoT | @@ BIHR 3MTDT 'No' HE BT BN Tl %\r,
37T 37T HICH IR 18T ... (L), .31 WITH W S8yl ... (FaYH)... Yes, |
am ready for division. ..(Interruptions).. Let them proceed....(Interruptions)... ATY
division TTEd & A1 # TIR B ...(FAYH). . -1 GG YT Hed W S|
...(EHEI‘ETH)...\_rﬁ e g, precedent 2, S9d d8d 8189 H disorder BT, BT &
ISl H BT HRAL.. (FQEH).. VA | QT 781 il ... (FAYM).... | am ready for

division. ..(Interruptions)... Let them go back. .(Interruptions).No.

..(Interruptions) ...
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The question is:

That the Bill to promote economical and safe transportation and trade through
inland waters, to bring uniformity in application of law relating to inland
waterways and navigation within the country, to provide for safety of
navigation, protection of life and cargo, and prevention of pollution that
may be caused by the use or navigation of inland vessels, to ensure
transparency and accountability of administration of inland water
transportation, to strengthen procedures governing the inland vessels,
their construction, survey, registration, manning, navigation and such
other matters connected therewith or incidental thereto, as passed by
Lok Sabha, be taken into consideration.

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration of
the Bill. ..(/nterruptions) ...l am ready for division. 3T @RI AT A TR 1Y, H wait
PR BT § ...(FAU)... Sg P Y U W W el S, S dwg 721 5l
...(TGLT)..... 3T S B ... (FGEH)... SADBT Adold I8 & o fSfas & forg smy
serious &l &l «..(AdYTH)... Please go back to your seats. ..(/nterruptions)... until
that time | will not listen... ...(Interruptions)... B Al =T &, ...(dddYT)... point of
order T A Zlﬁ?;’%ﬁx_:r | am ready to listen. ..(Interruptions)... Unless you go back to
your seats, | am not ready... ...(/Interruptions) ...

Clauses 2 to 114 were added to the Bill.
Clauses 1, the Enacting Formula and the Title were added to the Bill.

MR. DEPUTY CHAIRMAN: Now, Shri Sarbananda Sonowal to move that the Bill be
passed. ..(Interruptions) ...

SHRI SARBANANDA SONOWAL: Sir, | move:
That the Bill be passed.
..(Interruptions)...

MR. DEPUTY CHAIRMAN: | am ready for division; you go back to your seats.
..(Interruptions)... § wait B BT &, ...(F@HUM)... HUAT 3T AR AT HT TR
OIIQUL ... (HdYT)... The question is:
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That the Bill be passed.
The motion was adopted.

MR. DEPUTY CHAIRMAN: The House is adjourned for one hour. ..(Interruptions)..
AT Bl HRIATS! Ueh B & foTT IR &F Sl 8

The House then adjourned at thirty six minutes past two of the clock.

The House reassembled at thirty-six minutes past three of the clock,
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA) in the Chair.

"The Appropriation (No.4) Bill, 2021
and
*The Appropriation (No.3) Bill, 2021

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Hon. Members, we are
taking up two very important Bills, the Appropriation (No.4) Bill, 2021 and the
Appropriation (No.3) Bill, 2021. These two Bills will be discussed together. As you
all know, these two are very important Bills where you can raise the problems of your
State, the financial problems of your State and you can participate. You also know
that this Bill is a Finance Bill. If it is not passed here, it will deem to be passed
automatically. So, it is in your interest. | am putting it before you for discussion. So,

please cooperate. ...(Interruptions)... Please cooperate. ...(Interruptions)... |
request you to please cooperate. ....(/Interruptions)... Mr. Minister, would you like
to say something? ....(Interruptions)... Shri Pankaj Chaowdhary to move motions

for consideration of the following Bills, the Appropriation (No.4) Bill, 2021 and the
Appropriation (No.3) Bill, 2021. ...(/nterruptions)...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You move the motions
first.

for wimera § g Wt ¢t dpat Gt : I U HAEwyl e 7, # @rEar o fh
e 39 WR 1 PR 1...(HIHT)...
AEIeY, H YT BRal g

" Taken up together.

49



50

[RAJYA SABHA]

"o fOTT Iy 2021-22 BT HarRil & Y AR B Gl i A wicray v R
& AT 3R fAFFRT b1 UIfShd B drel [A8e® UR, i G4 gIRT UIRT ®U 4,
e fepar sl

H g W) IR HRAT §:
" 31 97, 2018 DI FHI U fAIIT aN P SR HiTqy ARil W by 1Y I Bl
IR, ST 371 Qamelt & oy S a9 ged g=RIfRT & onferaw # off, &1 /1 #% & forg
IRT BI ferd [ & iy IRRl & AR a1 9iided &=+ arel [Jeae i,
dIeh FHT §RT UTRS ¥ H, fa=rR fevam <rg)

MR. VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The Minister has moved
the motions. ...(/Interruptions)... Wﬂﬁﬂﬁﬁﬁl...(mﬂﬁ)... All of you please sit
down. ...(Interruptions)... The discussion has already started. It is in your interest.
| request you to sit down. ...(/nterruptions)... Itis in your interest. | request you to
go to your seats and participate in this discussion. It is in your interest.
...(interruptions)... Hon. Members, please go to your seats. ...(Interruptions)...
These two are very important Bills for you, for your State. ...(/nterruptions)...
Please go to your seats because we will now start the discussion.
...(Interruptions)... Hon. Members, please go to your seats. ...(/nterruptions)...
Please go to your seats. ...(Interruptions)... Please go to your seats.
...(Interruptions) ... The House is adjourned to meet at 11.00 a.m. on Tuesday, the
3" August, 2021.

The House then adjourned at forty minutes past three of the clock till eleven of the
clock on Tuesday, the 3¢ August, 2021.
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